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REPQRT 
I. 1JqrocJadiQ. 

I, the~b~~.~f ~ CQrumitt.ee ~ 09vernmeut· Assuraacos, baving 
'been authorised by the CoJUJUitl.QetQ presNll··tDe Report on their behalf, 
.hereby present this Second Report of the Committee. 

2. The Committee was nominated by the Speak.er on the 5th April, 
1967. 

II ..... ·ol-tile eo .... ttee 
3. After th~ prese-:ttation of their First Report (Fourth Lok Sabha) on 

the 19th June, 1967, the Commit\C~ held 17 sittin~ namely, on the 17th 
and 28th July, 20th, 21st and 22nd Sc:pte~ber, 23rd, 24th October, 6th 
and 7th November, 19th Decem~r, 1967, 22nd, 23rd and 24th January, 
9th and 21st February and 12th and 2\st March, 1968. At these sittings. 
the Committee considered' the nature and extent of the implementation of 
assurances, treatment, or otherwise, of certain replies given during the 
course~treplies to questions or suppleqtentades thereon as assurances and 
also reVi.~ed t~e '~ding assurances carried forward from the Third Lok 
Sabha and those ~ven during the First and Second Sessions of the Fourth 
Lok Sabha. The Committee als9 considered the representations for non-
implementation of the assurances givenht the House on the 29th September, 
1951 during the course of discussion on the Delhi Premises (Requisition 
and Eviction) Ame~dment Bill, 19~O from individuals, displaced persons' 
associations regarding the regularisation of UDII,uthorise4 structures put 
up by the displaced persons in. the Capital on Government land before 
the 15th August, 1950. In this connection, the Comrilittee examined the 
official and non-official witnesses and also made an on-thc-spot visit to 
the various areas inhabitated by the displaced persons in the capital and 

. one of the colonies called 'Pankha Road' being developed on its periphery. 

4. The Committee also cons.idered certain procedural matters connected 
with the implementation of the assurances and suggestions from Govern-
ment for the dropping of certain assurances and scrutinised the statements 
laid on the Table by the Minister of Parliamentary Affairs in implementa-
tion of assurances given on the floor of the House during the various 
sessions of Lok Sabha. The relevant minutes of the sittings of the Com-
mittee were laid on the Table of the ·House from time to time. The obser-
vations made by the Committee on the various pending assurances as also 
the manner in which action thereon should be processed have been in-
dicated in the rel~!lnt items in these minutes. 
--------------------------------------.. Minutes of the 3d anr!4th Sittings held on 17th and 28thJuly,IQ67--laid on 4-8-1967. 

M;nutes of the ~th, Ilth apr! 7th Sittinll:s held on 20th, 21St and l2nd September; 8th 
and 9th ~ittings held on 23rJ and 24th O.;ruber; loth and I Ith sittings held on 6th and 7th 
November an1 12th ~itting held on 19th December, 1967-laid on 23-IZ- I967. 

Minutes of the I~th, 14th and 15th Sittings held on the 22nd, 23rd and 24th January, 
t96!!; 16th and I 7th ~lttings held on the 9th and 21st February, 1968; 18th and 19th sittings 
held on the uth and 3I1t March, I 968-1 aid on 26-4-1968. 



:a 
Ill. Submission to the Committee of Repor1s statiDg the reasoDs for tbe· 

delay ill tbe baplemeaaatioa of II8IUl'IUICeI withia the prescribed 
JNriod of two JDODtbs 

S. At their Fifteenth Sitting held on the 24th January, 1968, while 
reviewing the pending assurances pertaining to the Second Session, 1967 of 
the Fourth Lok Sabha, the Committee observed that even after the lapse of 
about six months, out of a total of 934 assurances culled out from the de-
bates during the Second Session, 1967 of the Fourth Lok Sabba, 401 assur-
ances were still outstanding. They were constrained to note that despite 
their oft-repeated exhortation that the Ministries/Departments of Govern-
ment should normally implement all the assurances within a period of two 
months, as recommended in paras 6 and 7 of their First Report (Fourth. 
Lok Sabha-presented on the 19th lune, 1967), these assurances, some of 
which pertained to matters of larger public importance, had neither been 
implemented within the stipulated time-limit, nor had any reports indicating 
the special circumstances for the delay in implementing them been submit-
ted by the Ministries concerned for information of the Committee. The grave 
concern expressed by the Committee was conveyed to the various MInis-
tries of Government towards the end of January last and they were cate-
gorically told that if they did not bestow proper consideration to the imple-
mentation aspect and kept the assurances pending indefinitely, the Com-
mittee would be constra:ined to report the matter to the House. The Com-
mittee are glad to note that this note of caution soUDded to the Mia-
IstrieI did yield IOIDe perceptible improvement in the clearance of the-
pencJlag 8!I8UJ"8DCeS as would be obserYed from the following table: 

TABLE 
---------------.. -.-------- ... -.- ........ -.-.-. 

Ses!>j()n No. of 
fl~sur:mces 

referred to 
Committee 
of Fourth 
Lok Sabha 

2 

THIRD LOK S.\BHA 

5th Session, 1963 

7th Ses~ion, 1964 
8th Session, ! 964 

4 

Total No. 
of assurances 

given 

3 

No. of 
assurances 

implemen-
ted dl'ring 
tbc life time 
of Fourth 
Lok ~ahl-a 

3 

No. of 
assurances 
still out-
standing 

5 
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----------
9th Session, 1964 

loth Session, 1964 
lIth Session, 1965 
12th Session, i 965 
13th Session, 1965 
14th Session, 1966 

15th Session, 1966 
16th Session, 1966 

TOTAL 

FOURTH LOK SARH,"-

1st Session, 1967 . 

2nd Session, 1967 . 
3d Se>s:on, 1967 

TOTAL 

2 

4 
2 

4 
25 

20 

30 

93 

3 

3 

123 

934 

581 

4 

I 

4 

_2 

21 

16 

24 

74 

96 
688 

167 

951 

5 

I 

2 

4 

4 
6 

19 

Altbough the Committee are still not quite satisfied with the progress made .. 
nevertheless they would once aPin impress upon tile Exec:utive die II8IIC-

tity and soIemoity .midi. is attaebed to each and every assllnllK'e wbida • 
given on the floor of the House and trust that all-out eIIorts 8bouId be 
madEl to implement It. While the Committee quite appredate that some 
time-Iag is bound to entaD in the collection of information in certain cases 
from the State Gov~, yet they see no reason why this lbooid 
happen ill the case of the Union Territories and enD in some cases when 
the information"" got to be collected from the various Sedioos/Bl'IUIdtes/ 

.
~ ~ • ISubordinate Oftlces of the Mlnillmes wbich are located here 

~ IV. Raising of tbe maximURI time-Iimit for the implementation of 
. ........ces from two to six months 

6. At the Seventeenth Sitting held on the 21st February, 1968, the 
Committee considered the note from the Department of Parliamentary 
Affairs dated the 3rd February, 1968 (Appendix I) suggesting that the 
time-limit of two months fixed by the Committee for the 
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implCl!llcntation of an assurance should be raised to six months as it was 
not only inadequate but was necessitated by the present steep rise in the 
incidence of assurances. The Committee are not convinced of the reasons 
advanced by that Department for an omnibus raising of the time-limit fixed 
by the Committee for implementation. of the assurance from two to six 
months. They are of the view that if the time-limit were raised, it would 
entail longer time to implement the assurances and would thereby not only 
cause further delay in implementing them, but also defeat the very purpose 
of asking a question. The Committee nbte from the analytical statements 
show,ing the time taken by the Ministries/Departments of Govommont ap-
pended to their earlier Reports that about 25 percent assurances were im-
plemented within two months aDd 45 to 50 percent between two to six 
ntonths and the remaining, in more than six months. They, however, feel 
that if the Department of Parliamentary Affairs pursued th~ ·implementation 
of the assuranpcs with the Ministries/Departments of Government more 
vigorously, this could result in improving the percentage of implementation 
of assurances within two months from 25 tOi 40. Afta' discussing the 
pros and CODS of this suggestion at some length, the CommiMee IIRI'ee that 
the maximum dme-limlt might be raised from two to three months instead 
of six ilDOlltb8 OD aD experimental basis. Tbey .would,~, ltke to 
watch its workinK for IIOme tim, . before a final decision was taken by the 
next Committee In the light of the experieuce thus gain~ rv. Direct cOl'l'elpODdeDce by the Committee on Government Assurances 

. with the Ministries in respect of the implementation of the assurances 
given by Ministers on the floor 01 the House 

7. lri paras 8-11 of their First Report. the Committeo dealt with at 
some length the scope of their powers and fUnctions and their competence 
to address the various Ministties of Government in seeking further in-
fcmnation in regard to the jrnplemcntalion of the pending assurances etc. 
under advIce, however, to the Department of Parliamentary Affairs. 
They then expressed the belief that in the context of tha direction given 
hy the former Speakor in this behalf, this would set at re!lt all doubts and 
they W'Olitd continue ttl function like other Parliamentary Contmittees and 
exercise their powers to send for papers, persons etc. as envisaged in Rule 
270 of the Rules of Procedure. 

8. The Committee, however, note that the D~rtmODt of Parliamentary 
Affairs have again raked up this issue (c.f. O.P.A's U.O. Note in Appen-
dix I). While the Committee do not want to join issues with that Depart-
ment OVer their competence to act as at presettt, they would, however, 
observe that the present working arrangement; whereby aU communications 
addressed by them to the Ministries cotlCertled in the matter of ensuring 
early implementation of the vending assurances are invariably endorudto 
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the Department of Parliamentary Affairs, has stood the test and helped & 

great deal in the expeditious despatch of Parliamentary business. This 
doctrine of 'fastening respon~bility' fortifies the Committee's stand on the 
practical working plane inasmuch as it is the Minister concerned who has 
to answer s~cific questions in the House to defend his Ministry when 
statements in implement~tion of assurances are laid on the Table, or it 
were the representatives of the Ministry itself who had to appear before the 
Committee, when examined about the non-implementation of the assuran~s. 
This would be amply illustrated by the following paragraphs dealing with 
the non-implementation of the Gadgil Assurances where the Committee 
had to examine not oply once but twice the representatives of the Ministry 
and other pooies concerned. The COIDfIIiCtee, therefore, see no reuoo wby 
they should be precluded fro.,. fuactioniDg like other Parliamentary Com-
mittees widaiD the framework of the Rules of Procedure and Coaduct of 
BusJnea in Lok Sa~ They consider that the pre8eDt working BrI'IlIIge-
DleDt dOes ROt III the remotest possible numner tend to mIdgate 8IIy func. 
tion5 of ~ Department of ParllameDtary Atfldrs lit dab beha~_ 

VI. Noa-Implemelltadoa of Assurances given in the Hou.lJe OR the 29th 
SepJember, 1951 durbag the coUI'le\ of dilCUlldon on dae Delhi 

Premises (Requisition and Eviction) Amendment Bill. 1950 

9. Before the Committee proceeu to deal with the circumstances under 
which they had tq re-ofcn the consideration of this matter, they would 
like to state briefly its background and the subsequent events leading 
thereto. 

The Committee would recall that during the course of the discussion 
on the Delhi Premises (Requisition and Eviction) Amendment Bill, 1950 
the then Minister of Works. Production and Supply. the late N. V. Gadgil, 
gave on the 29th September, 1951 in Lok Sabha certain assurances 
(. Appendix II), popularly known as the "Gadgil Assurances" in regard 
to the regularisation of the structures built by the displaced persons in the 
capital prior to the 15th August, 1950 or providin~ alternative accommoda-
tion to them. 

10. The Committee of the Fjrst Lok Sabha After examining this matter 
thoroughly made certain recommendations in Part VII-paragraphs 16 
to 33-0( their Second Report (presented to Lok Sabha on the 5th May, 
.... _---_. __ . 
M ·Rerlfl!:luce I. from Appendix X of the Second Report ofthe Committee on Assufllnces-. 

av, T955 (pp. 61-62). 



6 

1955). Thist matter was pursued by the successor Committee and finally 
that Committee in paras 5 and 6 of their Third Report (December, 1956) 
stated that 'after examining the facts, the Committee came to the conclu-
sion that the assurances had been satisfactorily implemented.' 

11. Despite the dropping of these assurances by the Committee in their 
Third Report (December, 1956), representations continued to be received 
regarding their non-implementation, but no action was taken thereon in 
view of the decision of the Committee referred to above and all these re-
presentations were forwarded to Government for necessary action. In 
1959, when on receipt of a representation from one of the affected parties, 
the question of proper implementation of the Gadgi\ Assurances was again 
taken up, the Committee at their sitting held on the 14th August, 1959 
inter alia made the following recommendations in para 9 of the Minutes· 
of that sitting: 

"The Committee felt that the assurances had been dropped by the 
Committee on Government Assurances of the First Lok Sabha 
on the IInderstanding that action was being taken by the Min-
istry to regula rise such constructions. But as that expecta-
tion had not materialised, the Substance of the assurance had 
not been fulfilled. The Committee were of the view that 
the finalisation of the Master Plan for Delhi should not bar the 
regularjsation of such constructions, for the Master Plan was 
in no way in the picture in 1951, when these assurances were 
given." 

12. The matter, however, continued to be raised in Lok Sabha in the 
form of questions· '" and sensing the strong feeling in the House that the 
Gadgil Assurances given on the 29th September, 1951 regarding the re-
habilitation of displaced persons had not been fully implemented. Gov-
ernment appointed a Committee on the 11th July, 1960 under the Chair-

tThe salient features of their recommendations are recapitulated as below: 
"31. . ..... In conclu'Iion, the Committee would recommend that Government should 

in addition to iD'tituting an enquiry into the reasons for the failure to implement these 8S-
surances satisfactorily and to ascertain the officers responsible therefor, now take immediate 
steps to see--

(I) that amoUnt orthe ex-!!ratia payment is paid without further delay; 
(2.) that the val'le of lln j on 'no-profit-no-Ioss basis' is fixed satisfactorily wherever 

necessary; 
(3) thtt the pro:: lUre pre~cribed in the assUrances should be strictly followed in regard 

to the sllu~tUres which have not yet been demolished in order to save as many of them as 
possible; 

(l) that w:"l:r~ver lan.l in the lo~ality from which the structures have been removed 
is still available, offer of allotment be made on'no-profit no-loss basis' to those persons who 
formerly had their structUres there; and 

(5) I.:ut in til: "-1.1 It,n:,H C'n nittce now fUnctioning for this purpose, representatives 
he displaced persons should also be associated." 
• F,1l1 text of Minutes ofthe Sitting held on 14-8-1959 reproduccJ in Appendix III . 

•• 1. Starred Question No. 887, dt. 15-12.-1959. 
2.. Starred Question Nos. Iloo, 1116 and II 19, dt. 2.5-3-1960. 
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manship of Shri Anil K. Chanda, the then Deputy Minister of Works, Pr~ 
duction and Supply (hereinafter called the 'Chanda Committee') to go inte> 
the regularisation of unauthorised structures put up by the displaced persons 
on Government land prior to the 15th August, 1950 vide Gazette Notifica-
tion No. 26/ 15/ 60-Acc, dated the 11 th July, 1960. The Report of this 
Conunittee however, never saw the Jight of the day, and the matter con-
tinued to agitate the minds of the affected parties. 

13. It was in reply to Uostarred Question No. 2506 on the 7th Septem-
ber, 1962 regarding laying of a copy of the Report of the Chanda Com-
mittee on the Table of the House that the Minister of Works, Housing and 
Rehabilitation stated that the Report was under consideration of Govern-
ment and as soon as decisions were reached on the report, a note indicat-
ing the decisions taken would be placed on the Table of the House. This 
reply which was treated as an assurance was implemented on the 22nd 
February, 1963 when a statement showing the action taken in implemen-
tation thereof was laid on the Table of the House (Appendix IV). 

14. The question of non-implementation of these assurances was re-
opened by the Conunittee on receipt by the Chairman of a representation 
from one Shri K. C. Jain in June, 1967. More representations from in-
dividualslassociations of displaced persons (Appendix V) on the subject 
were also received by the Committee during Au~, 1967 to March, 1968. 
A list of points/complaints made by them are also set forth in Appendix VI 
for facility of reference. 

15. In order to have a correct appraisal of the problem, the Comm.ittee 
at their Fourth Sitting held on the 28th July, 1967 called for comments of 
the Ministry of Works, Housing and Supply on the various issues raised 
in the representation and also a copy of the Report of the Chanda Com-
mittee \referred to in para 12 above along with a statement showing the 
action taken thereon by Government. 

16. The Committee at their Sixth Sitting held on the 21st September, 
1967 considered the two communications (Appendices VII & VIII) re-
ceived from the Ministry of Works, Housing and Supply and the replies 
to some questions on the subject answered in Lok Sabha in 1959 and 1960 
referred to therein. As they did not feel satisfied with the stand taken by 
the Ministry neither m supplying a copy of the Chanda Committee Report 
to them nor laying a copy thereof on the Table in reply to USQ No. 79 J 0 
on the 3rd August, 1967, the Committee sent for the representatives of 
the Ministry and examined them at their Seventh Sitting held on the 22nd 
September, ] 967. At this sitting,· the Committee again called upon the 
representatives of ... the Ministry to furnish to them a copy of the Chanda 
Committee Report in pursuance of the provisions of Rule 270 of the Rule~ 
of Procedure and Conduct of Business in Lok Sabba. 
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17. At their Bigbth Sitting held on the 23rd October, 1967, the Com-
mittee also. heard the iDdividu'alslassociations of displaced persons from 
whom representations in regard to llOIl--implementation of the Oadgil 
Assurances had been received by them. During the course of examination, 
one of the witnesses, produced a copy of the Chanda Committee Report 
duly authenticated by him. 

18. The Committee, therefore, enquired the . reasons from the Ministry 
for not supplying to the House or, the Committee a copy of the Chanda 
Committoe Report which was found with some interested parties. 

19. The Committee also made an on-the-spot study of th~ following 
impugned areas inhabited by the displaced perSons in the capital and its 
periphery on the 6th November, 1967: 

(i) Poorvi Marg Area 
(ii) Pusa Road Area 

(iii) Faiz Road Area 
(iv) Nehru J Parbat Area. 
(v) Aram Bagh Place Area 
(vi) Panchkuin Road Area 
(vii) Gurdwara Bangala Sahib Area 

20. During the visit, the representatives of the Poorvi Marg and the 
Main Faiz Road areas requested the Committee that the alternative plans 
submitted by them might be considered and the lay~out plans under the 
Master Plan of. these areas suitably modified 80 as to save the demolition 
of their houses. 

21. The Ministry of Works, Housing and Supply forwarded a Note 
stating their comments on the representations made to the Committee to-
gether with a copy of the Chanda Committee Report and also furnished 
their comments on the original reprelentaticns on the 215t October, 1967 
(Appendix IX) and their further comments on the Supplementary repre-
sentations were also received on the 14th November, 1967 (Appendix X). 

12. As regards the Chanda Committee Report, the Committee observe 
t:w the Report of this Committee wbleb wag _bndtted to Govei'lullet1t on 
the 31st Mudt, 1962 was DOt laid OIl the Table of the Roase despite a 
aUBlbw of questions bavinl been pat frOID time to time. 'fhiS was Dot 
even made available to the ColDJllittee, till sucb time, the Committee assert· 
ed itJ riPt to call for it. It is U1IfertuDate daat while the Goventment in .... w.... we,,, aD aJoag reluctant to part nay with this RepOit. 
it paaed iato the bauds of lOme of the lIDrested .pUties .... d' a copy of it 
WIIS eveo submiUetl to tile eo ........ eby'on. oftbe ..,hK<etI persons who 
awe-ect before tile COIIlIIIidee _ tile 23rd OdblJer, '1967 on his own 
volition. When the GoTenuaeat· 'were . 8IIied te clarify 6ieir poSItIon in 
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regard .totbe ..... ...,.,. ••. copy el. die C ....... CMmIittee Report to' 
the Committee ill the .......... , they ...... dIat tile ooIy reaMl for not 
IIIpplyiag a copy of the Report "lIB that it was not considered relevant to 
f:be poiDt at issue. lAter on, as regards die leakage of this Report the 
MiDistry stated that the .lII8tter bas beep carefully examined but it has not 
beeo found possible to detennine the poiDt at wbicb tbe leakage occurred 
&Del. how • ,eoP1 of ~ Report came to be in possession of an outside party 
(Appoadix XI). The Conunittee IU'e unhappy over the. perfunctory lIUIIIIIer 
in which the whole affair regarding the treatment of the Chanda Committee 
Report had been handled right from the beginning to the end. 

23. At their TwoJftil Sitting bdd on the 19th December, 1967, the 
Committee after discussiDg tlw <lODtents of the representation dated tile 
12th December, 1967 received from Shri K. C; Jam decided that a copy 
of the representation mi!ht be forwarded to ·the Mini8try of Works, Hous-
mg and Supply asking them to pend any further I1ct1oo it! regard to the 
threatened eviction of the diSf'laced persons coming tmder the Gadgil As-
surances and the demolition of their structures, till -such time as the Com-
mittee were able to finalise their conclusions in this behalf. 

24. The Committee are glad to note that the Ministry of Works, ROIlS-
.iJig. and Supply bad ac:c:ordingly directed the 8uthorlfte!l concem~ to pend 
further adion in regard to the removal 01 the tu'Uluthorisec1 occupants on 
Goverament land covwed under the Gatlgil Assul'llDCes. 

25. In their representations addressed to the Committee, the individuals/ 
associations of displaced persons concerned had Complained that even after a 
lapse of 20 years theGadgil Assurances had not been implemented and 
not oaly the unauthorised Structu.r.C6 built by them before the 15th August, 
1950 had DOt been regulari!Cd, but constructions ,put up by several dis-
placed persons had 'been demolished. 

26. On the matter being referred to them, the Ministry of Works, Hous-
ing and Supply. informed the Committee that the Gadgil Assurances had 
been satisfactorily implemented except in a few isolated cases wht!re the 
sites occupied by them could not be regulariSed on account of their not 
confomlin·g to the Town Improvement Plans/Mamr Plan/Zonal Plans of 
the area. The Ministry also stated that the concerned 'displaced persohfl 
were advised from time to time to approach the authorities foraDotment 
of alternative accommodation but they did not 'either do so or they did 
not accept the alternative sites/accommodation oitered to them. 

27.. :rhe same position was .reiterated by the Ministry's representatives 
before the Committee on the 22nd September, 1967. The Committee were 
further informed on the 9th February, 1968 that their stand had been and 
it.\ladbeen made ~own to the Committee that the Government bad ful-
Ailed the Gadgil Assurances except in a few cases whiCh they were relldy 
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to consider and rehabilitate the displaced persons concerned according te 
their policy under the jhuggies and jhonparies scheme. 

28. The Committee note that in 1959, when the matter was reopened 
by the then Committee they felt that the assurances had been dropped by 
the Committee of the First Lok Sabha vide Third Report-December, 1956 
on the understanding that action was being taken to regularise such stmc-
tures and Government land was being given to the displaced persons who 
had built structures/houses thereon before the 15th August, 1950 on 
no-profit no-loss basis. 

29. After examin.iDg the official and non-official witnesses and 
making the on-tlte-spot study visit of tbe various areas in the capi-
tal, tbe Committee have come to tbe conclusion that by and large the GadgU 
assurances have not· been implemented In letter and spirit. The Conunittee 
are also di!Itre8sed to observe that after obtaining a clearance from the 
Committee on ASSUl'8Dccs in their Third Report-December, 1956 to the 
effect that the II88III'8Ilces had been satisfadorily implemented, no seriOU'l 

effort was made by the authorities concerned either to regularise the con-
structions buBt by the displaced persons befOl'e the 15th August, 1950 or 
to provide alternative Kcommodation to them on developed land as tar a" 
practicable, near the place of business or employment of displaced persons 
as envisaged ia the Gadgil Assurances given in the House on the 29th 
September, 1951. 

30. The displaced persons have stated in their representations that 
instead of implementing fhe Gadgil Assurances, they were being penalized 
by way of proceedings being instituted against them in the Courts of Estates 
Officers under the Public Premises Eviction Act, 1958. Moreover, damages 
ranging from Rs. 20,000 to over Rs. 1,00,000 were being imposed/recover-
ed from them at exorbitant rates which were in excess of those charged 
by the Delhi Development Authority in the same/nearby locality and were 
higher than the rents in the same locality for built-up accommodation. 

31. In a note submitted to. the Committee, Government have stated that 
cases of these displaced persons who had failed to act upon the advice of 
the authorities concerned .or, had failed to accept the alternative accommoda-
tion offered to them, had to be treated according to the normal procedure. 
In such cases damages for unauthorised occupation of Government land 
were recovered on the basis of prevailing market values of land, which 
were revi!!ed from time to time. The rates for recovery of damages were 
usually double the rates for allotment of land in various localities. The 
Committee were further informed that as damage!! were calculated at twice 
the normal economic rent, it followed that for long period of breach i.e. 
15 to 20 years, the damages would come to fairly substantial amounts. 

32. In their representations, the displaced persons/associations of dis· 
placed persons stated that some of the displaced persons had been allowed 
to complete the construction of their h~es according to a Jetter dated 
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the 3rd July, 1948 from Shri M. S. Randhawa, the then Deputy Commis-
sioner, Delhi (copy reproduced in Appendix XII)· and later on, they were 
declared eligible displaced persons by the Chanda Co~ttee under trlt: 
Gadgil Assurances. As regards the charging of damages from eligible dis-
placed persons, the representative of the Delhi Development Authority 
informed the Committee that the damages were charged for unauthorised 
use of land and not for the houses or structures built thereon. The eligi-
bility was a different matter which meant eligibility for alternative accom-
modation. There was a schedule of rates for charging damages which 
they had prescribed for the use of land and it was only a nominal charge 
to ensure that the ownership of land rested in the public authorities. Fur-
ther if Government land was given on lease, then ground rent was charged 
and when it was not given on lease damages were charged from the un-
authorised occupant. 

33. In regard to the charging of different rates of damages by different 
authorities, the Committee learn from the Delhi Development Authority 
that originally that Authority was charging damages for unauthorised occu-
pation of Government land, but later on, the Land and Development Office 
also fixed some rates which were not exactly the same as those charged 
by Delhi Development Author~ty. When the Committee expressed con-
cern over two sets of rates of damages being levied in such cases in the 
capital by two different bodies, they were told that efforts were being made 
to streamline or. standardise the rates of damages levied/charged by the 
Delhi Development Authority and those by the Land and Development 
Office and Government were trying to eliminate som~ of the causes for 
which different rates of damages were charged from unauthorisd occupants 
of Government land. The CODIIIIiUee trust diet Government would before 
long inUoduce a UDilonn rate for levying such charges and tbu~ ,do away 
with such an anomalOOl!l position. 

34. It was also brought to the notice of the Committee by the persons 
concerned that notices of eviction were first served on the displaced persons 
by one authority and they were asked to go to another body who would 
allot them alternative sites. The CommiUee are unable to appreciate the 
manner .In which the· GadgH AsSUI'8DCeS are stated to have beeR implement-
ed and how the sleeted persons are seat from post to pillar. They deplore 
the IackadaiSieal ........ _ which ·tbe whole aft. hU 'hM. bandied by 
Governmeat. 

35. It was also brought to the notice of the Committee by the displaced 
persons in their representations that the land under their occupation was 
be~g allotted to schools to justify the demolition of structures put up by 
them without even considering the allotment of alternative plots/houses to 
them as laid down in the Gadgil Assurances. 
----_.-._---------------------

• A'I aU.).nitte j to the CJmminee by Nehru Parbat Pursharth Association, Upper Ridge 
Roal, K·l!ol B1gh, New D~lhi, with their Memorandum dated the :13rd October, 1967, 
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36. In this connection, however,the Ministry contended'that tbe aHesa-
tion is misconceived as after the MasterPlan came into fof~ m$eptember, 
1962, the land use of the sites unauthorisedly occupied by those persons 
is to be determined in accordance with that plan or the Zona1Planll of 
the areas. 

37. It would be relevant to .quote here the followiqg exc.erpts from the 
Second Report of the Committee of the First Lok Sabha: 

"32 ....• The Ccmunittee .bave not also been ahown any evidence 
to indicate. that the l'PWJ1.1mprovement Plan could not be so 
modified as required in the Assurance No. 1 (e)· .as to save 
some more of these structures. 

Moreover. the Committee referred to in item 1 (e' of the assurance 
has not functioned as promised in the assurance. Itappe'an 
that a High Power Committcew8S 8J)pointed in 1952 and it 
met twice only, viz. ClIn.the 8th Maa, and on the 5th luly, 
1952. This Committee did not neve dlree Mcmtbors of Parlia-
QleDt as pt'omised in the aSSUTance. Ailer the second meeting. 
the Committee W@S dWiolvod· IRd the work tabn over by dae 
Deihi State Government. It W8~ the term of this assunmce 
that it will be this Committee ,who should examine the question 
as to what extent the various blHldings failed fo comply with 
the Municipai requvementaand Town IlmprOVCOlent plans and 
what suitable aiterationtbereof caddbe 'm_ tothcse build-
ings. 'Ibe faUwe to cmtiDue this Committee meant in. effect 
the failure to protect the interests of . the displaced. persoIlS. 
dlrougb their represartatives of high authority'." 

38. The position as stated by the Ministry in 1956 in respect of imple-
mentation if item t (e) of the Gadgil Assurances, when these assurances were 
dropped, and as nO\V intimated by me Ministry is as under: 

"In ~ with ~lIJlces given by Shri Gadiil, a Committee 
was .set up in November, 1951, and it met twice on the 8th 
M:arch, ~9S2 and 5th July,. 1952. i-tconsistctd of the Mini£~rs. 
for .~QIUtb, ~bilitation, Works, Produotiora. and Supply, the 
CAW CgqQi,esio~r. Delhi, the C~rman, ~bi Improvement 
Trust (now Delhi Development Authority) and three Members 
of Par~t. In both the meetings, the Committee· discussed 
and approved certain proposals for modifying the town improve-
ment plans so as to avoid, as far as possible, the demolition or 
removal of constructions. The Conunittee made at clear that 
the structures which could be made to comply with the Munici-
pal bye-laws and town improvement plans by certain alterations 

• S" Appendix II. 



13 
and modifications would be retained. There were, however, 
about 95 per cent of the unauthorised structures which did not 
conform to the bye-laws ...... ". 

It thus follows from. the above that the matter remained where it was 
,more than a decade ago and no headway or any serious efforts seem to have 
been made to clinch the issue involved .in these assurances and remove the 
.state of suspense and thus settle it once for all. 

39. In 1959, when this matter was re-opened, the Committee of Secon4 
Lok Sabha were of the view that the finaIisation of Master Plan for Delhi 
should not bar the regularisation of such constructions as the Master 
,Plan was in no way in the picture in 1951 when these assurances were given. 

40. The Committee note that in the Master Plan. which came into force 
in 1962, where a school or a playground had been shown, displaced persons 
'had built residential houses there long ago (in 1948-50) and the late 
N. V. Gadgil inter alia gave assurances in 1951 that: 

"In the case of constructions which comply with the Municipal re-
quirements but not with the Town Improvement Plans, such 
plans shall be so modified as to avoid, as far as practicable, the 
demolition or removal of the constructions ...... ". 

41. During tbe examination of the non-official witnesses and on-tbo-spot 
:study visit by the Committee, the displaced persons of the Poorvi Marg 
(now Gangaram Hospital Marg) area and the representatives of the Self-
Rehabmtated Displaced Persons' Association of Main Faiz Road area urged 
the Conunittee thalt their alternative plans as mentioned below might be 
considered and the lay-out plans under the Master Plan suitably modified so 
,as to save the demolition of their houses:-

(i) an offer to leave a strip of 20 feet of land or more in front of the 
bungalows on Poorvi Marg was made by one of the 
representatives of the area to be absorbed in the proposed 
widening of the road; and 

(ii) a suggestion was made and a plan later on submitted hy the 
representative of the Displaced Persons' Association for 
the construction of a parallel road behind the row of about 
50 houses on the main Faiz Road. 

When these propositions were put forth to the Ministry, they contend-
ed as below:-

(i) ", . , . According to the Master Plan, the entire land lying bet-
ween Upper Ridge Road, Shanker Road, Oangaram Hos-
pital Marg and Pusa Road i" designated for recreational 
PUl'}X)SCs. Apart from the fact that a strip of 20 feet of the 
land covered by' these bungalows would be needed for tbe 
widening of the Gangaram Hospital Marg, the existence of 
these bungalows at the present site would be in conflict with 
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the land-use prescribed in the Master Plan, which has statu-" 
tory application ....••............ As a very special case, 
the Delhi Development Authority had agreed that six schools 
of an area of about 1 i acres each be permitted to come up 
jn this recreational area fronting Pusa Road. These educa-
tional institUtions have either com.e up or are expected to 
come up in the course of a few years. . ..... 

(Ii) " ...... Paiz Road forms part of the inner Ring Road as 
described in the Master Plan and its right of way is 150 
feet. The unauthorised: I construction on the eastern side of 
this Road falls in the area which has been reserved tor 
schools in Jhandewala '0' Block and no part of it is intended 
for recreational 'Green' use ...... . 

42. Tile CommWee ave, therefore, eoastrained to observe that the 
Gadgil Assurances bad DOt been takeo iDto consideration while prepllrlna 
the Master Plan and that there was no eftedlve co-ordination between the 
various MiniItries/Depu1IDents of Govel1ididt sud De1bi Administration 
while fonaulating the Master Plan. It appears aD authorities were quite 
oblhious of the ob~ cast 00 them to uplement the solemn assu-
I'IUlces given by the We N. V. Gaclgll, the then Minister' in-charge In 
Parliament. 

43. The displaced persons eoncerned also complained in their represen-
tations to the Committee that Government have takeIll a decision to treat 
aM squatters, whether displaced or local inhabitattts, as Jhuggi and jhon
parie dwellers to be removed without any human coftsideration to transit 
camps. 

44. The Ministry of Works, Housing and I Supply while forwarding a 
copy of the Chanda Committee Report referred to in para 21 above, stated 
that this Report was finaused in March, ] 962, and it was considered at a 
meeting presided over by the Minister for Works, Housing and Rehabilita-
tion on the 20th September, 1962, when the Chief I Commissioner, Delhi, 
as well as the representatives of the Delhi Devc\opment Authority, Muni-
cipal Corporation of Delhi and New', Delhi Municipal Committee were 
present. It was agred at the meeti~ that the Ihuggies and Jhonparie$ 
Removal Scheme would provide accommodation for all persons including 
~e who had squatted on public land prior to 1960 I and were covered by 
the Gadgil Assurances. It was also noted in this connection that the Reha-
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bilitation Ministry ha~, already provided for practically all the displaced 
persons. In vjew of the above position, the Government decided as under: 

"'these displaced persons covered by the Gadgil Assurances, who 
have not so far been provided for by the Rehabilitation 
Ministry. should be dealt with under the lhuggie & lhon
pries Scheme. and particular cases may be dealt with in the 
light of the land-use and other recommendations of the 
Master Plan. 

The provision under the Jhuggies & Jhonpries Scheme should 
be made first for the displaced persons for whom alternative 
accommodation has to be found and only then for other 
unauthorised occupants of public land." 

The above decision of the Government was laid on the I Table of the Lok 
Sabha on 22nd February, 1963, in fulfilment of the assurances made in 
reply to Unstarred Question No. 2506 answered on the 7th Soptember, 
1962, referred to para 13 above. 

45. The Committee regret to note that the second sub-para ibid enun-
ciating the Government's stand on this crucial jssue did not find a place in 
the statement as originally laid on the Table of the House on the 22nd 
February, 1963 in fulfilment of the assurance "relating to the decision taken 
on the Report of the Chanda Committee. 

46. It follows from the above that Government seem to have become 
wise later only and by,' equating these displaced persons who came to Deihl 
in the wake of the PardttOD of the country, they are trying to wriggle out or 
their responsibDity of rebabiIltating them. It would be a travesty of facts 
if these displaced persons were to meet the same fate as those who migrated 
to Delhi and squatted on public land in the capital and thus made them-
selves eligaDle for alternate accommodation. The Committee would 
reiterate ~ die two types of squatters are distinct from eadt other and 
they see no reuon why they should be covered through a package deal in 
the form of providing alternate sites onder the Ibugle a Jhoa.,..tes Re-
moval Scheme. 

47. The Chanda Committee in para 3 of their Report stated that there 
were 1195 eligible displaced persons (excluding Ahata Kidara tor which 
the number of squatters was not given) who had squatted on Government 
rand and were covered under the Gadgil Assurances. The Commjttee 
made specific recommendations in respect of nine areas--4 areas to be 
allotted to the squatters with/without development of those areas and 
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squatters of S areas to be provided with alternative accommodation as 
under: 

S.No. Name of Area Gist of the Recommendation 

I 2 

I P,)orvi M'lrg 

2 Pusa Road Corner Plot 

3 Area between Faiz Road 
and M. M. Road in 
V:lrious Blocks of Jhan-
dewala Estate called 
Nehru Pdrbat, Ashok 
Nagar, Guru Nanak 
Pura, Tilak Nag.1r, 
Ticoni Pahari. 

4 Ma:n Faiz Rood 

3 

Alternative plots may be given to S eligible 
displaced persons in New Rajinder Nagar. 

This plot may be re-developed and sub-
divided into 7 plots of 200 sq. yds. and 
allotted to 7 occupants of the plot. 

Alternative plots may be allntted to approxi-
mately 1,000 eligible displaced per~('n~ 
near Ranjit Nagllr-Khampur. 

Alternative plots may be given to about 50 
eligible squatters in Ranjit Nagar, K h 8Jll-
pur, Area. 

5 Subhash Nagar (Area This area proposed to be developed by D. D. 
bounded by Fail'. Road, A. should be re-developed with plots of 
Hardhayan Singh Road, 80 sq. yds. and allotted to bulk of 130 
Ilahi Bakash Road and eligible refug(es and balance of eligible 
Piyare Lal Road) displaced persons, jf any, should be ac-

6 Ahata K;d'ira 

cOJllJllodated jn Ranjit Nagar-KhaJllpur 
Area. 

As proposed by D.D.A., this flres should 
be planned and re-developed w'th pk-ts 
of JOO sq. yds. and allotted to displaced 
per'mns. 

7 Co.-ner plot on Panch- The whole triangular plot of land may be 
kuhn Road-(Star of allotted tn tl,e displaced person concerned 
India Cnllege) . subject to fulfilroent of certain cond'ti<,"~. 

8 India Nation.'ll SchoJ} 
and College near Gur-
dwara B:mgla Sahib 

9 M1t')r Glnge near Hln'J-
mln Tc.n )le-Irwin 
Road . 

AI~erMtive plot of o· 3 ar;re may be allotted 
to Shri Sliwan Singh, Pr'ncipal of the 
College-subject to fulfilment of certain 
conditions. 

Plot of land in Jh.<U1dewala---:E-Block JllilY 
be allotted to the displaced person con-
cerned·-3ubject to fulfilment of certa;n 
conditions. 



------------------------_._----_. -
I 

10 Other Areas. 

3 

While handling re-settlement of . quatter~, 
Govt. shlluJd deal with the ~.ql'at1ers, 
eligihle for benefits under the Gudgil 
Assurt>.m·es, sympatheticalJ:: and extend 
all benefits assured in the ~ aid assurances 
to them. 

------_ .•. _----------
4H. The Committee recommend that as far as possible the recommen· 

dations as made in the Report of the Chanda Committee which was 
appointed by Government themselves for the purpose should be implement. 
ed without any f~ delay and this problem which has become sore by 
emu of time is settled once for all and the state of suspeose in which 
th01lS8ll.ds of displaced persons and their families are Dving for the last 
more than two decades is resolved. 

49. It was also brought to the notice of the Committee that the Chanda 
Committee <tid not visit certain areas; for instance Ararn Bagh area and as 
such the Committee did not make any recommendation in respect thereof. 

50. The Committee are of the view that the, recommeadatioD contained 
in pB1'8 3·10 of Chanda Committee Report covers all such areas and should 
be implemented by Government. \ 

51. The Committee were informed that some displaced persons in Poorvi 
Marg area, Pusa Road etc. were in unauthorised occupation of as much 
as 1,700 to 3,800 square yards of land and as such it was not possible to 
regularise such plots. The plots offered to the displaced persons ranged 
between 80 to 100 square yards only. The Committee after considering 
this matter carefully recommend that parity should be maintained ia regard 
to the area of plots to be given! otIered to the displaced persons with that 
given/allotted Ito the dIspIaftd perSOllS before 1957 in the various Colonies 
built by the Ministry of Rehabilitation. 

52. The Pandoo Nagar Welfare Association represented to the Com-
mittee that ,after Partition of the country, they had rehabilitated themselves 
on Nehru Parbat, Upper Ridge Road. Karol Bagh before the 15th August, 
1950 and were! covered under Gadgil Assurances given on the floor of the 
House on the 29th September, 1951 but were evicted by force without any 
notice on the 31st May, 1965 and were shifted to,plots measuring 25 sq. 
yds. each in Pandoo Nagar after their houses worth several thousands of 



18 

rupees were demolished. They requested that they may be allotted 125 sq. 
yds. of land at their present site instead of 25 sq. yds. now allotted to them. 

53. The Ministry of Works, Housing and Supply informed the Com-
mittee that these people were removed under the lhuggis and lhonparis 
Removal Scheme and were settled in Pandoo Nagar (West Patel Nagar). 
They also stated that their request to increase the area of plot from 25 sq. 
yds. to 125 ~. yds. which was not permissible under the scheme, could 
not be acceded to. 

54. In regard to the area of plots \ to be allotted, the Committee would 
reiterate that the area of plots allotted to dMplaced persons COVa'ed under 
the Gadgil Assuranees should be in the same range as allotted to the dis-
placecl persons in different RehabUltation colonies built for displaced 
persons. 

55. Here too, the Committee would ob8e"e that they do not see eye 
to eye witJt the ~lsioD of the M~ of Works, Housing " Supply that 
those displaced persons who were covered under the GadgH Assurances 
should be dealt with under the JbuggIe and Jhooparles Removal Scheme 
wJd,«!h, according to their reading, should cover I ~y g.~ perso~ wl:to had 
come fro~ cIlfIe~.,. plates in the c:o,u.try aDd had put .. p Iiltructures/houses 
~ abe ~itaI ~y. 

56. Inl their representation, Shri Ram Ashray SJ:uuua.rthi Association, 
Subzi Mandi, Delhi have stated that a number of diipiaced I persons were 
still in Khokhas in Aryapuri, Subzimandi area. The shops in the nearby 
Indra Market bad been alIotted to Ghantaghar squatters and some were 
auctioned but not allotted to squatters in Aryapuri. 

57. The Committee are informed that the Municipal Corporation, Delhi 
were examining the question of rehabilitation of the khokha-walas. who 
were covered under the Gadgil Assurances in consultation w.ith the Delhi 
Administration and the Delhi Development Authority and the provision of 
alternative accommodation to them was under active consideration. The 
Committee trust that they would not be diIturbed till alterMtive ~
dation WM provided to them. 

5 R. The Committee were further informed by the representative (If the 
Municipal Corporation of Delhi who appeared before them at their lIitting 
held on the 9th February, 1968 that there were about 11 such persons in 
Aryapuci, Sabzimandi; but' on a recent survey, it had been found that there 
were 625 such persons. He added that they proposed to provide shop plots 
to them in the lhuggi and lhonpari colonies, where originally there was 
no provision for such shops. 
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59. The Committee observe that the contention of the Ministry that 
1Iaere were oaIy a lew IIoIated cues wbleh were to be rehabHltated 
..-Ier the Gadgil AMII'8IlCe5 has been COUIltered by the statemellt made 
by die repnM"'4""'i,e 01 the MualdpaI Corporation of Delhi to the effect 
tbat 011 • receId 1IUI'ftY, It has been fowul .... t daere were 625 such penons 
who '"" to be prorided alternative plots / IitN. 

60. In view of the above and what has been stated in paras 26, 27 and 
47 ibid, the Commiftee have come to the conclusion that there are even 
now a large number of eligible displaced persons who are still to be rehabi-
Utated under the GadgU Assurances. In order to liquidate this long out-
standiQg problem, the Committee recommend that the Ministry of Rehabi-
litation should coordinate the work of rehabilitation of the remaining dis-
placed penoN willa other Ministries/Departments of Govenllneot IDelhi 
AdministratioD. 

VII. Conclusion 

61. After having considered the matter carefully in all its aspeds, the 
Committee urge the Govemment to take a humanitarian vlew of the whole 
problem( instead of dehabilitating those who rehabilitated themselves more 
than two decades ago with their own efforts and, as traospired in the course 
of evidence, with the tacit approval of the then Deputy Commissioner and 
Chief Commissioner. Delhi when thinKS were in a fluid state and the 
refugee problem had assumed serious proportions. This problem has been 
dragging on almost for more than two decades. It would certainly bring 
ruination to theIe families if their cases were not considered sympathetically 
in the context of the circumstances in which no decldon could be laken 
to resettle them, as far as possible in close proximity of their present stnJc-
tares in consonance with the letter and spirit of the assurances given :on 
the floor of the House by the late N. V. Gadgil. The Commmittee have earlier 
observed that even this aspect was lost sight of at the time of formulation 
of the Master Plan. The Committee are further distres!ied to point out 
that the representatives of the Ministry when they appeared before them 
on 9th February, 1968 at one stage held out assurances to resettle some 
of the alfedecl persons in Posa Road corner plot, Subhash Nagar .and 
Raojit Nagar near Shadi Pur Depot, but later on they seem to have resiled 
from that position; and have now come fOFWBI'd with a proposal of giving 
plots to them in Pankha Road colony-a far flung place from the capital. 
The CommlUee are quite conscious of the ~ which these unfor-
tunate persons will be subjected tOI when their structures are demolished 
and they are shifted to the new sites where even the basic amenities of life 
are non-existent, which the Committee happened to visit for a while to 
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a£fluaint themselves about their location and how they were coming up .. 
The Committee would, therefore, strongly recommend that Government 
should reconsider the whole matter keeping in view the humane aspect of 
the problem and do their best to implement the solemn assurances which 
had been given I on the floor of the Hoose by the late N. V. Gadgil as far 
as possible and explore all avenues as to how best these affected persons 
could be resettled. 

NEW DELHI; 

April 2, 1968. 
thai t ra 13:-,-1:-::R~9-::-0-(:-::S:-ak':-a-)-

ATAL BIHARr VAJPAYEE, 

Chairman, 

Committee on Government' 
Assurances. 
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APPENDIX I 

(Vide paras 6 & 8 of Report) 

DEPARTMENT OF PARLIAMENTARY AFFAIRS 

:SUBJECT: MilXimum time-limit during which an assurance given to t~ 

Lok Sabha should be implemented. 

The attention of the Lok Sabha Secretariat is invited to their O.M 
No. 12-1 (15)/68-0, dated 25th January, 1968. In this connection, the 
Minister of Parliamentary Affairs has addressed his colleagues to expedite 
implementation of pending assurances and he proposes to lay a set contain-
ing implementation Reports during the first week of the ensuing session. 

2. The Committee on Government Assurances have fixed a maximum 
period of two months for the implelllentation of an assurance. Where, how-
·ever, it is not possible for a Ministry to comply with this' requirement the 
·Committee desire that the matter should be reported to them with the 
reasons for the delay, so that they could judge how far it was beyond the 
power of the Ministry to implement the assurances either within the speci-
fied period or in an adequate manner. Experience has. however, shown 
that the time-limit fixed for implementing an assurance is not adequate as 
in quite a number of cases, the information is required to be collected from 
various sources, located over a wide area and the collection and processing 
of information takes time. In certain cases investigation repOrts are to 
be given, which also take time. It is, therefore, felt that a maximum 
period of about six months or so for implementation of an assurance in 
the normal course, will be more realistic from the practical point of view. 
Recently, another important Parliamentary Committee viz. Public Accounts 
Committee,. has raised the time-limit for submission of implementation 
reports on its recommendations from 3 months to 6 months. In the matter 
of assurances. there is one additional factor which seems to necessitate 
such a change. The incidence of assurances has registered a steep rise 
during the first year of the Fourth Lok' Sabha. As many as 1621 assur-
ances were culled out! during 1967 which is considerably higher than the 
corresponding figure for anyone year during the last 10 years. For com-
parison, it may be stated that 655 assurances were given in 1957 (first year 
of the Second Lok Sabha) and 854 in 1962 (first year of the Third Lok 
Sabha) . Statement of assurances culled out from 1957 onward is given 
:as Annexure. In view of the facts stated above, the Lo1r ~abha Secre-
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tariat are requested kindly to place the matter for raising the time-limit 
suitably for implementing the assurances before the Committee. 

3. Attention is also invited to this Department's 0.0. No. 5(21)/66-PA, 
dated 6th May, 1967, regarding the procedure to be followed in dealing 
with the ~ssurances. 

Lok Sabha Secretariat (Question Branch) 

D.P.A.U.O. No. 4(5) 168-lmpln., 

Sdj-

Deputy Secretary. 

dated the 3rd Feb., 1968 



APPENDIX n 
(Vide para 9 of Report) 

;(Reproduction of Appendix X to the Second Report of the Committee 
on Assurances-May. 1955] 

Assurances given by the Minister of Works, Production and Supply on 
the 29th September, 1951 during the course of the Debate on the Delhi 
Premises (Requisition and Eviction) Amendment Bill, 1950. 

[The assurances were in the terms of recommendations contained in the 
Select Committee's Report on the above Bill.] 

1. Where any displaced person, without being authorised to do so, hali 
occupied any public land or constructed any building or part of a building 
(In such land before the 15th August, 1950 such persons shall not be 
evicted nor such construction shall be removed unless the following condi-
.tionl' dre fulfilled:-

(a) a sector-wise plan in this behalf is prepared by the Chief Com-
missioner of Delhi, on the recommendations of the Allotment 
Committee and such plan is approved by the Central Govern-
ment in the Ministry of Rehabilitation; and for the purpose of 
preparing such plans, the Allotment Committee functioning 
under the Chief Commissioner shall be strengthened by two 
persons nominated by the Central Government in the Ministry 
of Works, Production and Supply to represent the interests of 
displaced persons. 

NOTE:-The Allotment Committee as reconstituted would consist of: 

( 1) The Deputy Commissioner of Delhi as Chairman--ex-oDicio. 

(2) Secretary, Local Self-Government to the Chief Commissioner, 
(3) a representative of the Ministry of Rehabilitation, 
( 4) a representative of the Improvement Trust, 
(5) a representative of the Delhi Municipal Committee. and 
(6) two representatives nominated by the Central Government in 

the Ministry of Works, Production and Supply to represent 
displaced persons. 

(b) where eviction is necessary, the alternative accommodation 
should be provided on developed land and, as far as practicable, 
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near the place of business or employment of the displaced 
persons. 

(c) In every case where any construction is demolished or removed, 
rehabilitation grant ex-gratia is also made to the displaced 
persons either in cash or in the shape of building materials or 
both, the amount of which shall be determined by the Ministry 
of Rehabilitation having due regard to the circumstances of 
each case. 

(d) In the case of constructions which comply, or fairly comply or 
with suitable modifications may be made fairly to comply with 
the Municipal Requirements and Town Improvement plans 
(where such plans exist), the value of the land in unauthorised 
occupation shall be assessed, on no-profit no-loss basis having 
regard to the cost of the acquisition and development of the 
land and the displaced person would be given an option to pur-
chase the site occupied by I him against payment in easy instal-
ments of the value of the land assessed and on condition of 
paying the ground rent for the time being in force. 

Where the displaced person is unable to purchase the site occu-
pied by him by reason of his inability to pay the purchase money 
or otherwise, the provisions of clauses (b) and (c) shall apply, 
and he shall not be evicted unless alternative accommodation is 
provided and a rehabilitation grant is made. 

(e) In the case of constructions which comply with the Municipal 
requirements but not with the Town Improvement plans. such 
plans shall be so modified as to avoid. as far as practicable, the 
demolition or removal of the construction~ and where the plan 
is modified and the construction is not demolished or removed 
the provisions of clause (d) shall apply. 

NOTE:-For the above purpose, a committee consisting of the follow-
ing persons shall be formed, lnamely:-

(1) the Hon. Minister for Health, 
(2) the Hon. Minister for Works, Production and Supply, 
(3) the Hon. Minister of State for Rehabilitation, 
(4) three members of Parliament nominated by the Central Govern-

ment, and 
( 5) one representative of the Improvement Trust, Delhi. 

2. Where any displaced person, without being authorised to do so has. 
before the 15th day of August. 1950, occupied any land other than public 
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land or constructed any building or part of a builditig on such land, the 
Central Government will endeavour to bring about a settlement between 
such person and the owner of the land and if no settlement is arrived at, 
such person may be evicted and such construction may be removed but be 
wnt be provided by the Central Government with a plot of land, as far as 
practicable, near the place of bu~il1ess or employment of the displaced per-
son, and in deserving cases, rehabilitation grant will be given to him. 



APPENDIX m 
(vide para 11 of Report) 

.Extract from the Minutes 0/ the Fourteenth Sitting 0/ the Committee held 
on the 14th August. 1959. 

* * * • • 
Assurances given in the Lok Sabha by Shri N. V. Gadgil, the then 

Minister of Works. Production and Supply on the 29th September, 1951 
during discussion on the Delhi Premises (Requisition and Eviction) Am-
endment Bill. 

2. At the outset the Chairman explained the circumstances in which the 
assurances were given by Shri N. V. Gadgil, the then Minister of Works, 
Production and Supply in Lok Sabha on the 29th September, 1951 during 
the course of discu~sion on the Delhi Premises (Requisition and Eviction) 
Amendment Bill. and the manner in which these assurances were pursued 
by the Committee from time to time. 

3. The Chairman mentioned that the assurances given by the Minister 
were in terms of the recommendations contained in the Report of the Select 
,Committee on the Delhi Premises (Requisition and Eviction) Amendment 
·Bill. These assurances comprised of five parts two of which were to the 
!'following effect:-

"(d) In the case of constructions which comply or with suitable 
modifications may be made fairly to comply with the Munici-
pal Requirements and Town Improvement plans (where such 
plans exist), the value of the land in unauthorised occupation 
shall be assessed, on no-profit no-loss basis having regard to 
the cost of the acquisition and development of the land and the 
displaced persons would be given an option to purchase the 
site occupied by him against payment in easy instalments of the 
value of the land assessed and on condition of paying the ground 
rent for time being in force. 
Where the displaced person is unable to purchase the site occu-
pied by him by reason of his inability to pay the purchase 
money or otherwise, the provisions of clauses (b) and (c) shall 
apply, and he shall not be evicted unless alternative accommo-
dation is provided and a rehabilitation grant is made. .. 

(e) In case of constructions which comply with the Municipal re-
quirements but not with the Town Improvement plans, such 
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plans shall be so modified as to avoid, as far as practicable, .... 
demolition or removal of the construction; and where the plaa 
is modified and the construction is not demolished or removed 
the provision of clause (d) shall apply." 

(Appendix X of the Second Report of Committee on Government 
Assurances. ) 

4. The Committee on Government Assurances of the First Lok Sabha 
had fully gone into the implementation of the above assurances as weD as 
other three assurances of the Minister. 

5. The Committee on GOYCl'IUllent Assurances of the First Lolc Sabba 
had issued a number of questionnai.rcs on the subject and examined in 
detail the material furnished by the Ministry of Works, Housing and Supply 
in response thereto. They had also examined representatives of the Minis-
try of Works, Housing and Supply, Health and Rehabilitation, Chairman of 
Delhi Improvement Trust etc. and Repreaefttatives of the SeIt-RellUilitated 
Displaced Persons Association, Delhi. The Committee wd on the whoJo 
satisfied with the fonnula of "no profit no loss bull" devised by the Dc1bi 
Improvement Trust for the purposes of fixation ot price of land for sa1e to 
squatters who had occupied the land before the 15th AUg8t, 1950. The 
Committee had been informed by the Ministry of Works, HOUSing and Sup-
ply in a note received under their Office Memorandum Nd. wn-25 (2) ISS 
-dated 23rd December, 1955, that "119 constructions which ... ere fairly gOod 
and with some modifications could be made to comply with municipal re-
quirements and town improvement plans, the land on which such unautho-
rised constructions exist was allotted to the owners. 113 cases were re-
gularised after the regulations were relaxed. Regularising further cons-
tructions in a similar way is under the active examination· of the authorities 
concerned. A Committee consisting of representatives of the Ministry of 
Health, Ministry of Rehabilitation, Chairman Delhi Improvement Trust, 
Secretary, Department of Relief and Rehabilitation, Delhi State and the 
Superintending Engineer. Delhi State, are examining in detail each and 
every case." 

6. It was in the light of the foregoing considerations tJ'Iat the Committee 
., the First Lok Sabha recommended to the House in their Third Report, 
presented on 22nd December, 1956, that "after examinin~ ;111 the facts, the 
Committee came to the conclusion that the assurances had been satisfac-
torily implemented." 

7. The Committee then persued the comments sent by the Ministry of 
Works. Housing and Supply vide their Office Memo. No. 26121IS9-Acc:. 
dated the 13th August, 1959, on the tate8t representation from the General 
Secretary, Self-Rehabilitated (Displaced Persons) Allsociation. New Delhi 
em. the question of regularisation of constructions built by displaced penonll 
ia the following areas: . 
76 (all) LS-3. 
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r - ,: , (1) 'Ptua t...ene {On .. ;ute- Q{ Arya 5aD1aj aoed and 
: .,;. . , ~O~a}; 

Pusa 

-

(2) Subhash Nasar (Area bounded by Pm ~, HaYdhian Singh 
Road, Illahi Btksh Road andPearey Ltlt 'JlOfld); 

(3) Main Faiz Road (From Link Road junction. t() ita tl'<lllittg at 
Original Road); 

,< 4) Nehru Patbat, Ashok Nagar and Guru Naftak Pura (Area 
bounded by 'Faiz Road, OrIgina. iIload, Ridge Road and Unk 
Road); 

(5) Tiblk N'lgar (Area bounded by Origina' Road, Fait Roat!, ~oh
tak Road and ~(dge )toad). 

, (6} Ticoni P.ahari (Ar.ea bounded by Faiz Road, Rohtak Road and 
M. M. Road). pzz 

, ,t. Ore CbmmiKce !tOted lhat .the Ministry of W~ks, Housing and .$I.lp-
pfybad ittter a& .t¥cd.at "85 to the~tion .ofrqpllarisatio ... it will be 
~ciatedthlSt b mati« ~s alreaQy ooanoctod wi.th the Master Plan r.,e,gu-
.. isinc die oroerlydevelopJDeftt of De.UU ,aIU1 New Delhi. The Plan is .at 
pre.;ent ill the ...... '6t.' .. wanl the -<letai}s ther.eof are a'Vailable, it will 
~Bi¥ WIJlheposBi.b1e fer ... authorities c:onc.eroed 10 take any action' 
~bIg tt.~larl&ation ,of the vruwdJorilOd -coua1r:uotioau in.the various~' 
tIeas. It l1UtY llltth« beexpJ.aiaeathat the MIlauSborilled ~s caaZ 
lie' rt:plariaed. if the same crunply ar WIty oomply or with suitable modifi~; 
eerie. mat « mIdie i.&irly ",0 <>OOl~wi'h ,~ municipalrequiremem& and 
., tOWR -itJtPl'O'lcnent plMs. Tae -basic tOOOditioA .rqard.i.oa reaWarisatioD 
ig,titerefooe, rdte shape of me towa lmpr.o:v.ement plaA. details of wbkh .are 
JlOI: as )let available." 

~. The ComtMtee ~ tM1 tile 1ssnT81lC.les had bom Cl'opped by the 
COI'rtmittere on Go\Iernmettt ASIlUT81lCeS of the Finrt Lot Sablta on the \II8et-
stan~ that lIttion was ~g 'tIIJreIi by tile Ministry to "'PItrise 'IlIdt 
~tr\dtona. But as that expeotatioa had' not materialised .. subttanot 
of the assurance had not been fulfilled. The Committee were of .. view 
tMt • ftaalisation of the Nasler, P.km, for DdRi shMJd Rot bar the regula-
risaAioD of such OOftStn:Jc.booll, for the .Master Plau was ,m DO way in the 
J'itrtUf'e it. t.51, wh&n these assurances were giwn. 

1G. Sitk:e the Commfttee on OovetnlM&\tAuluaDlleS of Ar.st LdcSllbha 
had already dropped the assurances. the consensus of 0f!lIiI*m aDloag tim 
MetMel"8 was to !!leek ~c Mi_ (}f odae Speaker .ift the IRI&&er bcIbre they 
~ed tkquelltion '01 bnpImn~nt.abon gf tiM Msar&aGeS ...,.. by Sb.ri 
~ \Viti!. 11CIpPdto ~iCIR of houses built by ... disp11qe4 person. 
~ the 45t11Aupsst, 1950 .. 

1 t. 'I'M Cotl'lm4ttbe Ilceawlift~~ authorililed the Chai1'A\an to ~dl 
the Speaker in the matter. 
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APPENDIX V 
(fJid~ para 14 ot Report) 

Ltst of Ret)re~entation'J received by the Committee from Individualel 
~ ~sociation. of displaced pcrsong on the Gadgil assurances giva1 in the House 
Cl)n the 29th September, 1951. 

-:51. 
No. 

Name and Address Date of representation 

I Shri K. C. Jain, 65B, Arambagh Place, New Delhi 1St June 1967 . 

•. "2 Shri Ram Singh, Vice-President, Self Rehabili-
tated (D. P3) Association, T-23IS, Faiz Road 
New Delhi-5 2nd August, 1967 

3 (i) Shri Narinder Nath, T -B5, Poorvi Marg, pusa 
Road, New Delhi 4th August, 1967 

(ii) Shri Manohar Lal Gujral, TB-4, Poorvi Marg, 
New Delhi-5. • • • •• NIL 

4 Shri D. P. Divan, Secretary, Self Rehabilitated 
(D. Ps) A'>socil.ltion, Karol Bagh, New Delhi-s 16th AUgu5tl 1967 

5 Shri Sardar Singh Kakkar, No. 31/3, Ganga Ram 
Hospital Marg, New Delhi 27th July, 1967 

''6 Shrimati Shakuntala Devi Ganga Ram Hospital, 
New Delhi 

7 Shri C. S. Oberai, Secretary, Self Rehabilitated 
(D.Ps) Association, T-2315, Faiz Road, Kaorl 
Bagh, New Delhi 8thSepteJDber,I967 

'8 Shri K. C. Jain, 65-B, Arambagh Place, New 
Delhi-r 19th October, 1967 

-9 (i) Manohar Lal Gujral, TB-4, Poorvi Marg, 
Pusa Lane, New Delhi 

(ii) Nar'nder Kumar Abhott, TB-S, Poorvi Marg 
Puse Lane, New Delhi-5 9th October. 1967 

10 Nehru Parbat Pusharat Association, T/I9Q2, 
Upper Ridge Road, Karol Bagh, New Delhi-5 23rd October, 1967 

33 
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I 2 3 

~}:. J)~ Nan~~ I4 ~h~ ~e~ret4rY, Shri A~hray 
81\arna.r.rhi ~o~~ 1:'flf.4S; Arya PLU'8,. 
Subzi Mandt, 'r)elhi" : . . I_Octo1Mr,~' , 

:u. (4lmper:ial ShoYel Works ... P<D@ :p.~adJ New 
DeJ,hi-s' _' 

(If) Shri J) Narka Das Sio Shri Gokat etl81ld, 
Opp. NO.4, Pusa Road, New Delhi-s • "3rd October, I.' 

(tiO Paul. Engineen. PI.WIlRQI!th~w :Qelbi-s 

13 'S1tri.~, S. Qberai, ~ty" St«,.lWmbilitatl4. 
CD, P.s) Association, T-23IS, Paiz Road, 
Karol Bagh, New. Dc1hi-$ 7th Novqnbert 1967' 

IS :a.-e$dent, Pandoo Nagar Welfare, Association 
A-32, J.J . Colony, Pandoo Nagar, (East Patel 
Nagar),New~-8 " ¢:NQVember,I967' 

16 Shri Milkhi Ram Jaswant Singh, TB-y, Pusa 
Road, Delhi 7th Novembcr.I967 

17 '-do":"·:' 13th November, 1967 

1& Shri K. C. Jain, CiS-B, AramPasll ~e, New 
Delhi-I ' 12th December, 1967. 

19 ~ ~.C. Jain, 6S-B, Arambagh J;-~ NP 
Delhi-I 18th January 1968 

20 Shri Abdul Ghani Dar M.P. (representation on 
behalf of Star of India College, Panchkuin 
Road, New Ddhi) 1~ February, 19t:B.: 

aJ SAf~ ~ Singh, Re,tired Headmaster, F~~ 
No. 17 (DR) Krishna Market, Lajpat Nagar, 
New Delhi 22nd F e.bruary, :1,961 

22 Shri Harbhajan Singh Sodhi, Prt"Sident, The 
Refugees Old Mot9' Pa.rt.~,:p,eale~ Asscciation 
CRegd.), Jahndewala Road, Motia K,IW1. ~ 
Delhi ' 21st March, 1968 

, 



....... 'VI 
(Vide para 14 of Report) 

List of pointslcomplaints made by the individualslassociations of 
displaced persons in their representations referred to in Appendix. V. 

(i) Houses have not been regularised under the Gadgil Assurance! 
even though 20 years have since olapsed., . ., 

(ii) Government has not implemented assurances given on the 
floor of the Parliament at the time of passage of the Delhi 
premises (Requisition and Eviction) Amendment Bill, 1950, 
which were based on the recommendations of the Select Com-
mittee to whom the Bill .had been referred. 

(ill) Several Constructions had been demolished. 

(iv) It has been told that the Gadgil Assurances had been imple-
mented and Government has been given the certificate to that 
effect, by the Third Assurances Committee (1st Lok Sabha). 

(v) Structures in Moti Nagar on Rohtak Road have been reguJaris-
ed by the Delhi Development Authority and the Land and De-
velopment Officer has not done any thing in any locality. 

(vi) Government have now taken a decision to treat all squatters 
whether displaced persons or local inhabitants as Jhuggies 
Jhonparies Dwellers to be removed without any human con-
sideration, to transit camps of 25 sq. yds. 

(vii) Instead of implementing the assurances, the displaced persons 
who had constructed these houses are being penalised by way 
of proceedings against them under the Public Premises Eviction 
Act; recovery of damages ranging from Rs. 20,000 to over 
Rs. 1,00,000 at exhorbitant rates which are in excess of those 
charged by Delhi Development Authority in the same!nearby 
locality for built up accommodation. 

(viii) Land under their occupation is being allotted to schools etc. to 
justify destruction of the structures put up by the displaced 
persons without even considering alternatives as laid down in 
the Gadgil Assurances. 

(ix) 125 sq. yds. of land should be allotted to displaced persons in 
Pandoo Nagar, instead of 25 sq. yds. already allotted to them. 
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(x) A number of displaced persons are still in Khokhas in Araya-
puri. The shops in the nearby Indra Market have been allot-
ted to Ghantaghar squatters and some auctioned but not 
allotted to squatters in Aryapuri. 



APPENDIX VB 

(Vide para 16 of Report) 

No. L-lS(13)67 

Government of India 

MOST IMMEDIATE 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Department of Works and Housing 

New Delhi, dated September 12113, 1967. 

OFFICE MEMORANDUM 

SUBJECT: Action taken on the Report of the Committee constituted on 
the 11 th July, 1960, under the Chairmanship of Shri Anil K. Chanda. 
the then Deputy Minister of Works, Housing and Supply to review 
inter aUa the cases of unauthorised structures put up by displaced per-
sons on Government lands prior to the 15th August, 1950 etc. 

The undersigned is directed to refer to O.M. No. 12-1 (4) 167-0. dated 
August 9, 1967, from the Lok Sabha Secretariat, on the subject mentioned 
above, and to say that the position about the implementation of the Gadgil 
assurances referred to by Shri K. C. Jain, in his representation dated June 1. 
1967. addressed to the Chairman. Committee on Assurances, Lok Sabha, 
was intimated to the Lok Sabha from time to time in replies to various 
Parliament Ouestions. Further. on the basis of a statement furnished by 
this Ministry to the Lok Sabha Secretariat on the implementation of the 
Gadgil Assurances, the Committee on Assurances, in their 3rd Report ot 
December, 1956, came to the conclusion that the assurances had been satis-
factorily implemented. 

2. The whole matter, including the Chanda Committee Report, was 
carefully considered by the Government in December. 1962, when the 
Master Plan of Delhi had become law and come into force. The decision 
taken by the Government was that those displaced persons who were 
covered by Gadgil Assurances and who had not been provided for by the 
Ministry of Rehabilitation should be dealt with under Jhuggis and Jhonpris 
Removal Scheme and particular cases should be dealt with in the light of 
the land-use and other recommendations of the Master Plan. According 
to the land-use prescribed in the Master PlanlZonaI Plan of the areas ref-
erred to in Shri K. C. Jain's letter dated June]. ] 967. the sites in question 
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are required for schools, widening of roads etc., or have to be kept 'green' ~ 
As such, these sites cannot .~ ~rmitted to be used for construction of 
houses. Structures already standing oti. tile- sites are, therefore, required 
to be removed and n~tMMY ;wt.ia..~, ~i.a liIdlalf would be taken after 

. w.~ro.ative. site~ .. itC. Qffered to the persons concerned by the Municipal Cor-
pbtatlon of DeIhl under the Jhuggies and Jhonpris Removal Scheme. 
In one case of unautt,.orised' ~\ of 00vemm~t land on Panchkuin 
Road the party has gone tpthe court and the matter is sub-judice. 

3. In v.iew' 0' tb.·l¥>s~ e~n'" above, tbc:. Cba,Qda. Committee's 
Report is not considered relevant to the point at issue and as such copies 
of the Report are .,. lieHig··8eIlt to the ]U)t sablla Stcretariat. 

Sd.I- M. BHATIACHARYYA, 
I).SfHIIY s.cr4tl1Fy to the Govt. of India. 

The Lek Sabha SeeMed. 
(Sbrl M. C. ChaWla, l'eputy Secretary), 

Parliaawat Ho.QSC, 

N.ew DelhH. 



Al'eENDlX. vnr 
(Vide {l.afa 16 of Rep<)rt) 

. • Govermnen,t of II\dia 

MOST IMMEDIATE· 

MiNlSQtY OF W~ MOUSiNG AND· SW,fIPt.,Y 

~,JAJ'li1tc.,,: AAtUln takClll 0J1 ~e :ij.tport of thQ Conuniu~ coD&.tit\Uec:l 01). 

tlu; U.th Julf. 1900 uncIex: the. Chairmansb,ip of Shri Anil K. Cbanda,' 
~ ~n Deputy Minister of Works. Housin,g and Supply to review. 
inleT a1i4 the cases of unauthorised structures Ji'.ut up by dQpl,"*, 
gtJlSons on· Government lanck prior to the 15th A~t, 1950 e~. 

'nto undersigned is dit'eCted to refer to u,o. No. 12-1(4) /67 -Q; dated die 
14th September, 1967 from the Lot Sabha Secretariftt, Oft ~. sulJject men-
tion~ above. and to say that the Lok Sabha was kept ~nforlJled· about the 
impl~ntMion of the Oadgil Assurances in replies' to the following 
QQeitilolns: 

(i) Starred (;)uestion No. 887 asked. by Pandit Thakur Das 
Bhugava. annrered on the 15th December. 1959. 

(ii) Starred Question Nos. 1100, 1116 and 1119 asked by Pandit 
Thakur Das Bit3llga'Va, answered on the 25th March, 1960. 

~. Th.e. c:Jecision taken by Government in 1962 in the context of the 
Mas~r PIal) of P~lhi wa~ lAid on tbe T9,ble of the Lok Sabba on 22nd 
f'eb.l'u,iUy., 1963 in f,ulfihnent of the: Assurance made in reply to the Un-
SWrred Quest,i.on, No. 250.8, ansWQred on the 7th September, 1962 as re-
prQQ\l.«~c:J_ in Appl<n~ In to the Lok Sabha Secretariat's O.M. No. 12-
1 (4) /67-Q, dated the 9th AQgUst, 1967. 

The Lot: sabha SflQreta.Rat, 

StJ./. P. K. SEN, 
Joint S~cretary t(J the Govt. of India. 

(Shri M. C. CJtewla, DepI.Ky Secretary), 
Parliament Ho~, 
New :QoHH-1. 
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APPENDIX IX 

(Vide para 21 of Report) 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

SUBJECT: Representations made to the Committee on Government Assur-
ances regarding alleged nOD-implementation of Gadgil Assurances. 

1. During its sitting held on the 22nd September, 1967, the Commit-
tee on Government Assurances examined five representations submitted ta-
it regarding alleged non-implementation by the Government Assurances 
:given by Shri N. V. Gadgil, the then Minister of Works, Production and 
'Supply in the Lok Sabha on the 29th September, 1951, while moving con-
~deration of the Delhi Premises (Requisition and Eviction) Amendment 
Bill 1951. which was subsequently passed by the Parliament. It was 
alleged in the representations that the Assurances given by the Minister 
based on the following recommendations of the Select Committee appointed 
by the Parliament had not been fulfilled: 

.. (3) Where any displaced person, without being authorised to do 
so. has occupied any public land or constructed any building 
or part of a building on such land before the 15th August, 
] 950, such person shall not be evicted nor such construction 
shall be removed unless the following conditions are fulfilled, 
namely:-

(a) A sector-wise plan in this behalf is prepared by the Chief 
Commissioner of Delhi, on the recommendation of the Allot-
ment Committee and such plan is approved by the Central 
Government in the Ministry of Rehabilitation; and for the 
purpose of preparing such plans. the Allotment Committee 
functioning under the Chief Commissioner shall be strength-
ened by two persons nominated by the Central Gove~ent in 
the Ministry of Works, Production & Supply to represent the 
interests of displaced persons; 

NOTE: -The Allotment Committee as reconstituted consists of-
1. Deputy Commissioner of Delhi as the OIairman-ex-oDlcio,· 

2. Secretary. Local Self Government to the Chief Commissioner; 
3. A representative of Ministry of Rehabilitation; 
4. A representative ot Improvement Trust; 
5. A representative of the Delhi Municipal Corporation; and 
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6. Two rcpl'C8entatives nominated by the Central Government in 
the Ministry of Works, Production and Supply to represent 
displaced persons. 

(b) Subject to the provisions of clauses (d) and (e), alternative 
accommodation is provided on developed land and, as far 
as practicable, near the place of business or employment of 
displaced persons; 

( c) In every case where any construction is demolished or remo-
ved, rehabilitation grant ex-gratia is made to the displaced 
persons either in cash or in the shape of building material~ 

or both, the amount of which shall be determined by the 
Ministry of Rehabilitation having due regard to the circumstan-

ces of each case; 

(d) In the case of constructions which comply. or fairly comply, 
or with suitable modifications may be made fairly to comply 
with the municipal requirements and Town Improvement 
Plans (where such plans exist), the value of the land in un-
authorised occupation shall be assessed, on a no-profit-no-lo8s 
basis, having regard to the cost of the acquisition and develop-
ment of the land and the displaced person would be given an 
option to purchase the site occupied by him against pay-
ment in easy instalments of the· value of the land assessed and 
on condition of paying the ground rent for the time being 
in force and on such other conditions restricting the transfer 
of the land as may be specified in this behalf by the Central 
Government; and where the displaced person is unable to 
purchase the site occupied by him by reason of his inability to 
pay the purchase money or otherwise, the provision of clauses 
(b) and (c) shall apply, and he shall not be evicted unless 
alternative accommodation is provided and a rehabilitation 
grant is made; 

(e) In the case of constructions which comply with the municipal 
requirements but not with the Town Improvement plans, such 
plans shall be so modified as to avoid, as far as possible, the 
demolition or removal of the construction; and where 
the plan is modified and the construction is not demolished or 
removed, the provisions of clause (d) shall apply; 

NOTE :-For the pudpose of modifying the Town Improvement 
plans, a committee consisting of the following persons shalf 
be formed, namely-

I. The Hon'ble Minister for Health; 
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,2 .• Hon'ble IMiiltsll8r for WlOFkl. "cM~ and ."pp1y; 

'3. 1iteJlori~le 'Minlster of State lor Rehabilitation; 
4. Three members of Parliament to be nominated by the Centra) 

'6ove'tnmbttt; and 

5. One -t=ePFeseatative of tbe ImpraYeftlent T-rust, Delhi. 

2. The Gadgil Assurances and the posititWl 'tlbO'flt tht!ir lrttplemcntation 
u furnislled to the Lok Sabha Sectt. in 1956 is indicated below:-

'\Vhert ilttY aispi~ pet'SOn, without 
being authorised to do so; occupies 
or has occupied any public land or 
Ms oohlltructed1lRY buildihg or pittt 
of a b~ng on such land at eay 
time after the 1St January, 195 I , he 
-shan, after teb days notite, be sum-
tntrily evicted and such constructi'01'l 
shall be sammarily removed QOd he 
• }lRotbe~it!eEI t01U\y CGmpel\-
sation-or alternative accommodation. 

(1) ~ any displaced person I with-
oat 'being Guthotistd to do so, has oc-
cupioQany pu&ticland or ~ns!NCt
ed any bWlaing or.part of a build-
ing on such land at any time 
-bmYeen 15th Au'g\lst, 1950, artd 
tilt January, i1J5I, be shaH after 
3 months notice be evidted anI! 
such coftStructioa shall be f'eOlO,ved 
aad he shall l'IOt be entitled to any 
cornpetn;ation Or alternative accom-
Wroc!\ttion. 

Where any displaced person, with-
oot ~g authotillie'd to &£0, 1'las 
OCC\ipied -an..y public land orrotm-
ructed a~ bllil<.linS or part of e 
building on such land before I ~th 
August, 1950, such pets6n shall not 
be evicted nor such ronstrUctiort 
shall be removed 'Unless me fo1l6willA 
conditions are fulfilled, namely :-

(a) a sectOr -wile plan in this behalf 
is -prepared by the Chief Com-
missioner 'Of Delhi on the re-

.1'tte '<lov6"tililertt -wail 'more leni-
c!rttaniclprovided all persons 
with alternative accommodation 
(without making dlstift'etion bet-
betWeen the Categories of 
squatters mentioned in assura-
ances iit (1) and (2) who were 
incl.ud ~ in the sarvey conduct-_ "y the Go\rt. in the end of 
"95-1 afta begining of 1952 . 

The first Allotment Committee 
was c<m8titlited en 14-2-1951, 
umttr the <l\eirmanship of the 
DewtY OGm.tnis5ioner, Delhi 
which, among others, con-
sisted of two Members of the 
Lok Sabha, as i'epresentatives 
of disPlaced flCMons. With a 
change in the set up of the Del-
ru. :AddnistKrion,M 'Ii separate 
State of Delhi, "Rehabilitation" 
became a transferred subject 

9.r\d the GOvt. or belhi decided 
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commendation of the Attotmmt 
~ommiftee and'" plan is ap-
prcMd bytht Cemral Govern-
fhfltt m tke MbllIlt'y of Rehab i-
~; lIIld,'" tht ipurpose of 
~Rth", the Allot-
~ 'Con". functioning 
U11tkIt .. Otliet Commissioner 
iIlbll1 bt ~et\ed by two 
pdftJoJiA ~ by the Ceo-
tta'l Govt!l1Wnetlt in the Minis-
try (Jf W~l'b,Pr.ction and 
~p1.~to:rtpr~the interests 
{If M~1a~ per'S(MS; 

'NO'l1!.- nte Allotment Colclmittee as 
t.econftitut~ \\l'otild oowsirn: of :-

(I) The Deputy Commissioner of 
Delbi 88 the CMimlan.ex-officio. 

(2) SecHUty, L~l SdfGovemment 
to d\e Chief Co~ioner; 

(3) a r~presen~~ti~ of the Ministry 
of 'Rehabil1tatlOn ; 

(4) a representative of the Improve-
ment Trust; 

{S) a representative of the Delhi M-.t-
nicipality ; atld 

(6) two represenmives nominated by 
theCeAtral Govt . .in Ministry of 
W.P.&S. to represent displaced 
persons. 

(b) SUbiect to the provisions of 
clauses (d) and (e) , alternative 
accommOdation is provided on 
developed land, and, as far as 
practicabk, .near the place of 
business or employtnent of the 
displaced petson. 

to reconstitute the IdiubDCtt t 
Committee representing, 
among others, their Minister of 
Rehabilitation, two M.L.As. 
and one Member of Parliament. 

Being inch'ltge of the Rehabilita-
tion and Relief, the then Delhi 
State Government had prepared 
a sector wise plan on the recom-
mendation of the Committee, 
which was duly a pproved by the 
thenUnion Ministry of Reha-
bilitation for its implementation. 

Alrem$tive . accommodation had, 
a'S tu as ~racticable, been pro-
vided near the place of business 
or employment of displaced per-
sons, but it was not possi-
ble to do so in all cases 
because unauthorised squatting 
had taken place mainly near the 
crowded localities of the citY 
and developed plots to rehouse 
displaced persons were not avail-
able in such localities. The 



(e) In every case where any const-
ruction is demolished or remov-
ed rehabilitation grant ex-gra
tia is made to the displaced per-
,sons either in cash or in the 
shape of building materials or 
both, the amount of which shall 
be determined by the Ministry 
of Rehabilitation havin~ due 
regard to the circumstances of 
each case. 
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persons displaced .from there 
had been given alternative 
accommodation in a nwnber of 
Rehabilitation Colonies. About 
2.7,700 persons bad beett given 
alternative accommodation or 
aid for rehabilitation. Of these 
20,500 squatted before 15th 
August, 1950, and 7200 after 
that date. The remaining 
families who were removed were 
either ineligible for or did not 
accept alternative accommoda-
tion offered to them. In addi-
tion to the above, the Delhi 
Municipal Committee also pro-
vided accommodation to 2,278 
refugee shop-keepers. 

In certain cases, where the dis-
placed persons wanted a plot 
in the area from which they-
were displaced, eligibility chits 
for a plot in that area, after 
the area was developed, was 
given to them. 

It may be mentioned here that 
no compens'l.tion for structures 
demolished was contemplated 
in the assurance given by 
Shri Gadgil. What was con-
templated was a rehabilitation 
grant ex-gratia so that a poor 
person who had spent most of 
his savings or earnings in puu-
ing up an unauthorised struC-
ture should not be left des-
titute and some kind of grant 
should be made to him so that 
he could be rehabilitated him-
self. In 7200 cases of displaced 
persons who squatted after 
15-8-195°, but were included 
in 1952 survey conducted by 
the Delhi State Government, 
they were provided a plot of 
land measuring 100 sq. yds., a 
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In t~~ Clse of COMtru.-:tionq 
which c)m.,ly f~irly or co:n"ly, 
or with suit'lblc mo:iific'ltions 
may be mlde fti~ly tQ comply 
with the municipl1 reqilirem"!TJ.ts 
and Town Improvement plan'> 
where S'lt:ll nhnq exi<;t, tlle 
value of thO'! hnd in unauthoris-
ed occupation shall be assessed 
on ., ...... p!"ofi~·no·lo3s b15is, 
hav):n; regm1 to ~llc cOm of ae,-, 
quiqitbn ~n1 dev~lopment of 
the land and the displaced p~r
'Ion would b~ given an option 
to purch'l'ie the site occ1l!)ied by 
him against p1ymcnt in ea'lY 
in'ltalments nf th'! nlue of the 
land as~essed and on condition 
of p1ying the groun1 rent for 
the time being in force ani 0:1 
such other conditions restrictin~ 
the tf3mfer ofi:h~ land as mlV 
b'! sp-ccifieiin this behalf by 
the Central G'We!'nment ; ani 
where t'he displaced person i§ 
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hutment grant ofR1, 30/- and 
financlal assistance wtlte extent 
of Rs; 5bof~ either in CRsh 
at' ii'l' the ftJttn of material. 
About, 2400 di'lpll1Ced persons 
~' $QUtltted be/m'I 1~-8-so 
and' were' thu, eligible for the 
rehabUtration grant under the 
assurance' given by Shri Gadgil 
and were entitled to built ut) 
accommodation preferred this 
ferill of assistance and accepted 
the'p1ots of land and the hut-
rotht gmt'lt of R'I, 30/- and 
the financial aSSistance to 
the extent of R" ~OO/- in 
dlsh (ft' in the form of building 
n'ia~al (The hutment grant 
and the financial assistance 
mentioned above ,were adjUflt-
able against verified cJe.ims) , 

TIQ c:m~tr't'=til)T1~ which were 
fnirly goo1 ani with S'):n~ m:l:ti'-
fications could b~ made to com-
ply, with municipal bye-laws 
were re:tlhri~!1, In the C,l~e 
of.constructio'l.,wh~cb c:>mpli-
ei ,wit~ t~ '( mtlQ.i~i?il r.!:{Uire-
meats a',nd town imp,rQvement 
plans, tpe', l'ln f on which Sl1ch 
unauthorised c:mstructions ex-
ist~1 was anotted to'the owners, 
I l3 c'!se~ were regulttrised 
after the regulations \\'e~e re-
laxed. ' , 

In r,!!p~d t) th~ al1m'll'!Ot of land 
on'""o') ordit nf) io!;s' bq.;i,), the 
Mioimy of He,dth vide their 
letter Nol. F. I4-27/54-LSG. 
dlted th'! 19th N)Vember, 1955, 
addrc9sed to th~ ChicfCo'nmis-
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unable to purchase the site 
occupied by him by reasons of 
his inability to pay the purchase 
money or otherwise the provi-
sion of clauses (b) and (c) shall 
apply, and he shall not be evict-
ed unless alternative accommo-
dation is provided and a rehabi-
litation grant is made. 

(e) In the case of constructions 
which comply with the munici-
pal requirrmcnts but not with 
the Town Improvement plans, 
such plans shall be so modified 
as to avoid, as far as practicable, 
the demolition or removal of the 
construction; and where the 
plan is modified and the con-
struction is not demolished or 
removed, the provisions of 
clause (d) shall apply. 

NOTE.-For the purpose of modifying the 
Town Improvement Plans, a 
Committee consisting of the 
following' persons shall be form-
ed, namely:-

I. The Hon'bk Minister of Health ; 
2. The Hon'ble Minister of Works, 

Production & Supply; 
3. The Hon'ble Minister of State 

for Rehabilitation; 
4· Three Members of Parliament 

to be nominated by the Central 
Government; and 

5· One representative of the Im-
provement Trust, Delhi. 

sioner, Delhi, fixed rates ofland' 
for allotment to the eligible 
squatters. The rates of land 
for residential purposes varied 
between R!l. I1/- pcrsq. yd. and 
Rs. 14/12 per sq. yd. and for 
commercial purposes it varied 
between Rs. 21/- and Rs. 33/10 
per sq. yd. 

In accordance with flssurances giv-
en by Shri G:ldgil, a Committee-
w"~ ~et up in November, 1951, 
and it met twice on the 8-3-52 
and 5-7-52. It consisted of 
the Ministers for Health, Reha-
bilitation, Works. Production & 
Supply, the Chief Commission-
er, Delhi, the Chairman, Delhi 
Improvement Trust (now 
Delhi Development Authority)· 
and three Members of Parlia-
ment. In both the meetings, 
the Committee discussed and 
approved certain proposals for 
modifying the town improve-
ment plans so as to avoid, as far 
as po~sib1c, the demolition or-
removal of constructions. The 
Committee made it clear that 
the structures which could be 
made to comply with the Muni-
cipal bye-laws and town impro 
vement plans by certain altera 
tions and modifications would 
be retained. There were, how-
ever, about 95% of the unautho-
rised structures which did not 
conform to the bye-laws. At 
the second meeting of'the Com-
mittee, the representatives of 
the Delhi State Government 
stated that in view of the change 
in the set up of the Delhi Admi-
nistration, "Rehabilitation'" 
had become 8 "transferred-
subject" and, therefore, the en-
tire problem of rehabilitatiolb 
should be handed over to them 



4· 

47 

I 

Where any displac..:d p::rso:t without 
being authorised to do so, hal;, bef.1re 
t~e 15th day of August, 1950, occu-
pied any land other than public land 
or constructed any building or part 
of a building on such land, the Cent-
ral Government will endeavour to 
bring about a settlement betwe~n 
such person and the owner of the 
land and if no settlement is arrived 
at, such person may be evicted and 
such construction may be removed 
but he will be provided by the Cen-
tral Govt. with plot of land, AS far 
as practicable, ncar the place of bus i-
ness or employment of the displaced 
person, and in deserving cases reha-
bilitation grant will be given to him. 

5. Arrears upto July, 1948, h'\d already 
been accepted for write-oft'. In re-
gard to arrears upto 31st August, 
1949, it was assured that the matter 
would be considered sympathetically 
and at any rate in hard cases relief 
would be given. 

(N.B.- Actually, in the Report of the Sel-
ect Committee, the recommenda-
tion was that arrears of damages 
upto 15th Au,;ust, 1949, would be 
remitted. But Shri Gadgil in his 
speech stated that "the Select 
Committee recommended that ar-
rears upto the 31st August, 1949, 
should be writt'!n off"). 
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and they would honour the as-
. surance' ~ven by the Minister 
for Works, Production & Sup-
ply. This was agreed to. 

No displaced person squatting on 
private land ha:1 approached 
the Government for any reUet 

On the basis of the Sut'Vey comp-
leted early in 1952., it was de-
cided to give a more liberal 
relief than that promised by the 
Gadgil A~suranc: and damages 
were writt'!D off in the CJSeS of 
all squatters upto the 3111 
December. 19S1inscead of upto 
JISt August, 1949. The total 
amount of such damages not 
claimed was approximately 
Rs. 20 lakhs for the period 
1-1-48 t03T-'''-SI.Even though 
Shri Gadltil's Assurance was 
limited to giving relief t.l dis-
placed persons who squ:1ued 
before the 15th August, 1950 , 
reliefwas /tiven to all displaced 
persons who were included in 
the survey of the Government of 
Delhi St1te in 1952, SO that 
even such dispb:ced persons 
who squatted aft~r 15th August, 
1950 , but had occupied Govt. 
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premises or land before the date 
ofthe Survey in 1952, obtained 
relief in respect of 'dam'lges' in 
the same way as persons who 
squatted before the 15th Aug-
ust, 1950. 

As stated above, the above position was brought to the notice of the 
Lok Sabha and on this basis the Conunittee ori Assurances in their third 
report of December, 1956 came to the conclusion that the assurances had 
been satisfactorily implemented. Subsequently in pursuance of another 
assurance given in the Lok Sabha, a Committee under the Chairmanship of 
Shri Anil K. Chanda, the then Deputy M~nister of Works, Housing & Supply 
was constituted in July, 1960. The terms of reference of tms Committee 
and the action taken by Government on their report is indicated in the 
suceeding paragrapbs. 

3. After' bearing the representatives of this Ministry on 22-9-67, the 
Committee on Government Assurances desired that they should be furnished 
with a copy of the. Report dated 315t March 1962 of the Committee headed 
by Sliti Ann K. chanda, the then Deputy Minister of Works, Hous.ing & 
Supply, which had been appointed by Government inter aUa-

<a) to review the cases of unauthorised struatures put up by the dis-
placed persons on Government land prior to 15th August. 
1950 and to examine which of them comply or fairly comply 
or with suitable modifications may be made fairly to comply 
With the municipal reqUirements and Town Improvement 
standards; and 

(b) to take proper steps for the expeditious regularisatjon of unautho-
rised structures which fulfil the minimum prescribed require-
ments. 

4. The Committee further desired to have additional particulars/infor-
mation as to 

(l)" the detailed comments on the various points raised in the repre-
sentations received by the Committee from Shri Sardar Singh 
Kakar and others; 

(ii) cases where plans of constructions at Panchkuin Road were passed 
by N. D. M. C. but Govt. had refused to approve the same; 
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.(pi) Jl~r of ~sea I;)f .;up.tHl$.or~ ,QCupa.tiQR$ ~~ ~tiODI 

wlUch bad been decided."y tAe.4Ad~.~y:q~t 9ffiG4r 
in .1lCCQl;4~ce with qa~il A~4Il~$; 

{iv) :~gu1arisa.tioo of str.\lCtUres in Motd'laitar on RGhtak Road; 

(v) displaced persons sent to Camps on the pe~phery; 

(vi) Dumber of persons evicted from unauthorised structures anc.J rc-
babUitated so far and the bahmce left over; 

(vii) notices on occupants of unauthorised structures on Govt. lands 
with their dates; and 

(viii) implementatioo of theQl'dgil Assur~ces. 
5. SubsequCDtly, the Committee received 5 more representations and 

desired that the detailed comments of this Ministry be also furnished on 
these representations. 

6. The following COmDlC$S are QiIered on the vari.ous points mentioned 
in para 3 to 5 above: . 

Para 3. above-A copy of the Report· .is enclQ&ed. l]us .Report was 
finalised in March, 1962, and it was considered at a meeting presided over 
by the Minister for Works, Housing & Rehabilitation on 20th 'September 
1962, when the Chief Commissioner, Delhi, as well as the representatives of 
the Delhi Development Authority; Municipal Corporation of Delhi and 
New DeUti Municipal .Committee were pr~ent. It was agreed at the 
meeting that the Jhuggis & Jhopries Scheme wouldprl;)vide accommodation 
for <ill persons· includipg those. covered . by G*i1 Assurances, who hlld 
squatted on public lapdto 1960. It was a,lso Doted in this connection that 
the Rehabilitation Ministry had already provided for practically all the Dis-
placed .Persons. In view of. the above position, the Government decided al 

. under-

"Those displaced persoos. ~vered.by tho O;idgil Assurances, who 
bave Dots<> far.been pro"ided for by the Rehabilltation Mini-

.. stry, I)hOQ)d be d~t. with !¥.Ilder tpe Jhuggis & Jhopries 
Scheme, ,IUldpartiCQl,ar cas~ maY.ge. ~ealt with in the light 
of the land-use and other. recopunend~ of the MlI!!ter 
Plan. 

The provision under the ]huggis & Jhoprie~ Scheme should 
be made first for the displaced ~sons. for yrhom alternative 
accommodation has to be (o\Wd . QJ]d only then for otllCr 
unauthorised occupants of public land." 

The above decision of tbe Government was laid on; the Table of the Lok 
. Sabbaon 2~ febnJ,ary, .1963. in fulfilplent pf th~ a!!~f~ce made in reply 

to theUnstati-td Que5tion No. 2S06 answe~ !>fl .. 7th ~p~ember, ]962. . . . . " ' . ". 
·Not Ippeneded hereto. 
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hiDt" iIt"(6) above:--Position in this regard has already been explainecf. 
in pw;a 6 aPove. 

Point at (7)" abov~ases of those displaced persons who have failed, 
to act upon the advice of the authorities coocernedor have failed to accept 
: the alternative accommodation, have to, be treated according to the normal 
procedure. In such cases damages for unauthorised occupation of Govt. 
land are recovered on the basis of prevailin,g i market values of land which 
~e rev~ from" time to tUp.e. The rates' for recovery o~ damages are 
u$ually double the rates for~otment of Jimd in different localities. 

Point at (8) above:-The allegation is misconceived as ,after the Master 
,Plan came into force in September, 19,62, the land u~ 9f the sites unautho-
risedly occupied by those persons .is to be de~nrUned. in accordance with, 
that Plan or the Zonal plans of the areas. 

,PaiDt lilt (9) above:-The regularisation of all unauthorised structures 
covered by the Gadgil Assurances wasimbjectto tJte lDllnicipal requirements! 
Town lmprove~nt Plans/Master J;Jlan/Zonal Plans being satisfied. 

Polut at (10), (11) & (12) above:~As already explained above, the regu-
larisation of the structures had to be determined talcing' into considera-
tion" the lanl! usclprescribed in the Town lmpr<.wement "PlanslMaster Planl 
Zonal Plans. The structures <;:ould nqt Jile regularised as they were not in 
,accordance with the land use laid down in these plans. Giving of water and 

. electric conneotionsby the local bodies has hardly any bearing on the points 
iat issue. "Government Is' 'fully aware "of the 'SUpreme Court's decision regard-
ing certain clauses of the hnjab Act and' its" bearing on the relevant clauses 
of Jthe Public Premises Eviction Act, 1958. 

~oiot .t (13) J above-.-This particular area is under lbe jurisdiction ot 
"the ¥unicipal Corporation of Delhi ~4 the cq.ouri~ts of that Body are be-
~g o1:)ta;ined. ' 

Detailed position of the case of each representationist has been ex-
plained in Annexure I. 

The points mentioned in Shri M. N. N!i-ghnoor's letter wjll be covered 
by. ihe explanation" giv~ in paras 2 and 3 a1>oye. ' , 

Point (ii) onder para 4 above:-There is only one such case on Panchkuio' 
Road, viz" that of the Star of India College. This case is however, sub
judice, hence no comments can be offered at present. , ",~,(~ ~,,,,,,I 4 '~ve:-The Land & Development Officer has 
not teglilarlSedany 'unauthorised strUdtures put' 'up by the displaced persons 
on land under his control because the 'land 'u'~ pres¢ribed 'undei'th~ ToWD 
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Improvement Plans/Master Plan/Zonal Plans did not pennit theiI'beil1l', 
regularised. He,however, advised the conCerned I displaced persons to 
approach the Municipal Corporation ofOeUtiior alternative accommodation 
,under the Jhuggi. & Jh.onpri Schemetmd wr<tte to the Municipal Corporation 
of Delhi also Simultaneously toofIer ,alternative accommodation to them. 
The offer of alternative accommodation was, however, generally refused by 
the parties. 

PoiDt(i.-)under )W'll 4 above:-lnformation has been sought herein sn 
respect of the structures regularised and cases in which permission had nol 
been granted by the Land & Development Office though the Delhi Develop-
ment Authority had approved them. The position is indicated below:-, 

(1) Delhi Development Authority has regularised 51 cases. 
(2) Moti Nar-ar on Rohtak Road is under the jurisdiction of the 

Delhi Development Authority and as such the question of 
regularisation of structures here by the Land & Development 
OtBce does not arise. 

Point (v) uudl!ll' para 4 above:-About t 78 families who were not 
cOvered by the Oadgil Assurances. (About 782 eligible families who were 
evicted from Purana Qila in October, 1963 were allotted alternative accom-
modation in the various Rehabilitation Colonies in ·Delhft. 

Poiat (vi) " (viii) IIDder para 4 above:-The position in this regard has 
already been explained in para 2 above. 

Point (vii) UDder ..... 4 above:-The requisite information is given in 
Annexure II. 

ANNE~~I 
DETAILED POSITION WITH REGARD TO THE INDIVIDUAL CASES 

IN RESPECT OF WHICH REPRESENTATIONS HAVE BEEN 
SUBMlITED TO THE COMMITTEE ON GOVERNMENT 

ASSURANCES 

I~ De four representations received from S/Shri Ram Sin~h, D. P. Diwan, 
C. S. 'Obeni ad DoH ChaiacJ com.pIaintabout the non-regolarisatioD 

of . .,., strudun!s put up" by the displaced persons under Ute 
~8dgU A!SUI'aaces 

The area having been cleared of squatters and handed over to schools; 
and, the evictees sbwtcd o~t 25 sq. yds. plots under the Jhuggi & Jhonpri 
~empvaIScheme. About 30-40 houses covered by the Assurances have· 
. Peen left, Qver. 

, ,These represoatations reI~e, ~ the un~tborised occupation. by Disl'laced 
''PCl'S()Ds;CI)Jlrland' OIiFaiZ'RoaP ~er tho coatrot of the;Delhi OeveloPJnClDt 



~4 

Authority. Faiz Road forms part of the mner Ring Road as described in 
the Master Plan and its right of way is 150' The unauthorised construction 
on the eastern side of this Road falls in the area which bas been reserved 
for schools in 1handewala 'D' Block and no part of it is intended for recrea-
tional 'Green' use. The work of development of this area in terms of the 
Master Plan has already been taken up and the plots have also been allotted 
to the various educational institutions. Construction on some of these plots 
has also been started. A good deal of the area under the unauthorised con-
struction would be required for widening of the road. In the circumstances 
it will not be poss.ible to regula rise the existing unauthorised constructions. 

A few representatives of the Self-Rehabilitated (Displaced Persons) 
Association had met the Vice-Chairman of the Delhi Development Authority 
and the po&ition was duly explained to them. They were advised to apply 
·for alternative allotment under the D.D.A. residential schemes in Janakpuri 
and Wazirpur. They were also told that their requests, if duly made, could 
also be considered for allotment of flats under the D.D.A. hire-purchase 
scheme. 

II. Joiat representation of S/Shri Narinder Nath and Manohar LaI 
Gujra~ and the other from Shri Sardar Singh Kakkar relate 

to unauthorised structures on Poorvi Marg. 

According to the official records, 5 structures were built unauthorisedIy 
'Prior to 15-8-1950 on Poorvi Marg as under:-

(i) Bungalow No. 1 built by Shri Jaswant Singh. 
(ii) Bungalow No. II built by Shrimati Shakuntla Devi. 

(iii) Bungalow No. III built by Shri Sardar Singh Kakkar. 
(jv) Bungalow No. IV built by Shri M. L. Gujral. 
(v) Bungalow No. V built by Shri Narinder Nath, Sio Shri P. N. 

Abbot. . 
On a representation made during 1949 to the then Minister for Relief 

& Rehabilitation on behalf of the D.isplaced persons who had built unauthe-
risedly pucca structures on GoV't. land, it was decided, after taking into 
account the acute housing position then prevailing, that the 5 squatters men-
tioned above alongwith a few others should be permitted to continue at the 
existing sites temporarily for a period of three years. Accordingly, tempo-
rary leases were offered to these squatters for three years from 1-9~8 on 
payment of prescribed ground rent. These offers were, however, not accept-
ed by the squatters on the ground that the lease period was short and the 
rent was excessive. The squatters alw did not vacate the premises occupied 
by them. Their further representations were duly considered and the 
Government informed each of the five unauthorised squatters on 13-10-53, 
that the land in their occupation was not ava.Uabte for a110tmcDt to them 
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permanently for residential purpose and that they should vacate the sitCI 
in occupation and apply for alternative accommodation to the Delhi Admi-
nistration. As this advice was not accepted by them, notices of eviction 
under the Govt. Premises Eviction Act were issued to them by the Collector 
a~ the end of 1953. Soon thereafter, the squatters field appeals against 
these notices before the Chief Commissioner, Delhi and obtained stay orders 
against removal of the.ir unauthorised structures. The squatters represented 
in appeal that the existing sites on which they had built structures should 
be allotted to them on no-profit no-loss basis on the basis of the assurances 
given in the Parliament. It was further argued that they had again repre-
sented their case to the Govt. for allotment of these sites jn terms of the 
Gadgil Assurances and pending decision of the Govt. the appeal cases should 
be adjourned. The Chief CommisflOioner did not accept their request to 
keep the appeals pending indefmitely and dismissed them on 27-5-55. While 
dismissing the appeals, the Chief Commissioner, however, remarked that 
further consideration should be given to the cases of the applicants for being 
accommodated on the land in terms of the assurances given in the Parlia-
ment. -~'rr 

The matter was further considered by the Government in order to deter-
mine whether the structures unauthorisedly built on Govt. land could be 
regularised. The then Town Planning Sub-Committee in ats meeting held 
on 20-4-55 bad recommended that the existing structures should be demolish-
ed as the site underneath bad been earmarked for public institution, etc. 
and not for residential buildings. Besides, the existing structures did not fit 
in with the surrounding area. The Sub-Committee, therefore, felt that the 
owners should be given land elsewhere. Subsequently, the Delhi Develop-
ment Sub-Committee in its meeting held on the 30th August, 1955 con~ider
ed the above recommendations and referred the matter back to the Town 
Planning Sub-Committee for reconsideration. The latter Committee in .ita 
meeting held OIl 4-11-55 reiterated its earlier recommendation that the un-
author.ised houses should not be allowed to stay on the present sites. In 
view of further representations received from the squatters, the Delhi Deve-
lopment Sub-Committee referred the matter again to the Town Planning 
Sub-Committee. In its meeting held on 9-9-58, the Town Planning Sub-
Committee aga.in recommended that the occll{)ants of the five houses built 
unauthorisedly on Govt. land on Poorvi Marg should be given notices of 
eviction. 

The matter was finally reviewed by the Ministry of Works, Housing and 
Supply on 23-5-.59 when it was decided that the buildings constructed un-
authorisedly should be got demolished and ex-gratia payment made to the 
occupants thereof through the Ministry of Rehabilitation in accordance with 
tJae principles laid down for luch payments. One of the rcprcsentatiODisti 
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was informed on 29.,.2.,.59, to yac~te theeJ.iSot~g.Htewi~ 7 aysofthe: 
~~~e failing which he would be evicted forc.ibly at his own risk. land ",ost. 

As; further represe~tations cominued to be made to the Govt. from seve.,. 
ral squatters about non-fulfilment of Gadgil. Assurances, the question .of 
regularisation of all such unauthor.ised structures. including the ones on 
Poorvi Marg had again been considered by Gover.n~~nt but as the structures 
· were encroaching on the right of way of Poorvi Marg, it was· necessary to-
remove them for effecting widening .of the PoorviMa.rg to, moot the growing 
traffie needs; and as such, these could not be regular,ised. 

Notices of eviction had in the meanwhile been issued in August/Septem. 
ber, 1962 on the squatters of Poorvi Marg under theP.P.E. (Ev.iction of 
Unauthorised Occupation) Act, 1958. After Government's decision that 

· the displaced pen;ons covered by Gadgil Assurances, who had not been 
provided with aJ.temative accommodation. shoWdbe dealt with under the 
J. & J.Scheme, all the squatters covered by the "Gadgil Assurances including 
the five squatters of Poor vi Marg were individually addressed on 26-3--63 to 
approach the Municipal Corporation of Delhi for .obtaining alternative 
accommodation and also to vacate the existing sites. Simultaneously the 
Municipal Corporation of Delhi was advised to prov.i.de early alternative 
accdmmodation to the squatters so th,<,lt physical eviction could be under-
taken after the alternative accommodation wasarrangc.d. Theaccommoda-
tion offered by the Municipal Corporation of Dclhi was, bow.ever, generally 
refused by the squatters. 

The prc&ellt .position of uDauthori~,oc~upati.on of laBd by individual' 
squatters is iruii~ted helow:-

(1) Sbri JaswlUlt Singh S/o Shri Milkhi~: 

·Notice of. eviction under the Act was issued on 29.,.8·62. An order of 
eviction was passed by the Estate Officer on 23.,.3-67. Shri Jaswant Singh 
~ anappea1 again&t this . order before the Additional District Judge on 
25-5..67. The appeal is slill pending but stay order has been issued' by the 

. Additional District Judge. 

Th~ proceedings for reccvf!C'j of dam~ges fOT unauthorisedoccupatioo of 
Govt. land for the period from 1.,.1.,.52 to 31-12--63 for an area measuring 
2150 sq. yds. were also initiated under the Act on. 24-12.,.63. An order was 
passed by the Es~te O~cer Qll 23-3~67 assessing Rs. 8,4,456/ - as. damages. 
Shri Jaswant Singh has gone in.appeal again$t thisorder.and the c~e,is still 
. pendmgbefore the Additional District Ju~ge. Meanwb.ile a s~ayotder hall 

· . been. i~sued by the A~~itiona1 Pi84"j~ J Pd&e for. st~,yl Qf . rpcQVI;.Q' p'L~bc 
'amount. 



Notice of eviction: under the Act was issued 0Pi,29-8.062. Noticolor 
.recovery of damages amounting to Rs. 12,816.98 was issued on 21-12~3. 
Bdthth~cases are still pending before the E&ta.te Ot'tiCe't. 

(3) SIWI Sardar Siqh Kakkar: 

Notice of eviction under the Act was issued on 29-8-62. An order of 
eviction, was passed by the Estate Officer on 25-.6-6!§. Shri Kakkar flied 
an appeal against this order before the Additional District Judge on 20-7-65 
which was dismissed. Thereafter, Shri Kakkar filed a Writ Petition in the 
High Court which was dismissed on 12-1 0~5. The Estate Officer thereafter 
pa:s.~ 'anarder on 3-12-65 authorising eviction and taking over possession 
of the site by an official of the Land and Development.otlice with the assist-
ance of Police Mobile Demolition Squad, DeW. Two-third of the area was 
got cleared Wlder a joint operation on 24-9-.66 and was handed over to the 
Municipal Corporation of Delhi. The remaining U3rd of the area could 
not be got cleared due to illness in this family. 

The proceedings for recovery of damages for unauthorised occupation 
of'Govt. land for the period from 1-1-52 to 31-12-63 for an area measuring 
3804 sq. yds. were also initiated on 11-12-.63. Another notice for recovery 
of damages for the period from 1-1 ~4 to 14-1-.66 was also issued on 5-10-.66. 
The amount claimed as damages is Rs. 1,88,797.01 plus Rs. 35,909.76 i.e. 
a'total of Rs. 2,24,706.77. The proceedings in both the cases are pending 
before the Estate Officer. 

(4) Slui M. L Gujnl: 

Notice of eviction under the Act was issued on 29-8~2. Notice for 
recovery of damages amounting to Rs. 70,599.60 for the period from 1-1-52 
to 31-12-63 for the site measuring 1600 sq. yds. was issued on 24-12-63. 
Another notice for recovery of damages amounting to, Rs. 2,772.09 for 
the period from 13-11-59 to 30~3 for unauthorised occupation of addi-
tional Government land measudng 187 sq. yds. was issued on 11-6-63. All 
tne three cases are pending before the Estate Officer. 

(5) Slui Narinder Nath S/o Shri P. N. Abbot: 

Notice of eviction under the Act was issued 011 29-8-62. Notice for 
recovery of damages amounting to Rs. 69,771.44 for tbepedod from 1-1-52 
to 31-12-<63 for the site measuring 1404 sq. yds.,was issued on 11-12-63. 
Another notice for recovery of damages amounting to Rs. 13,233.76 for a 
further period, from 1-1 •. 64 to 1-4-66 for the same site was issued on 
26"10-66. All thO"three cues are pending before tho Estate Officer. 
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In their representations, S/shri M. L. Gujral and NariDder Nath have 
made certain further allegations. These allegations together with comments. 
thereon are stated below:- . 

(i) Proceedings have been instituted against them in the Estate Offi-
cer's Court for sununary tr.ials and he has been issuing harsh, 
illegal. oppressive, vague judgments without considering the 
evidence tendered before him. 

These allegations are without any basis. As stated above, DO final ordor 
of eviction or recovery of damages has yet been passed by him mostly due to· 
the dilatory tactics adopted by these two persons during the last five years. 
The Estate Officer has been giving both these persons ample opportunities as 
provided under the Act to defend their cases and to tender proper evidence. 

ai) Heavy damages are being levied and their recovery is being 
threatened as arrears of land revenue. These damages are 
alleged to be far in excess of the damages pre!ICribed by the 
TJc\hi Development Authority for similar localities and in 
!lOm~ cases even higher than the rents applicable to built-up 
accommodation. 

No order for recovery of damages has yet been passed by the Estate 
Officer in these two cases. The claim of the Government is based on the 
market value of land in different localities and damages arc claimed at 
double the ordinary rates. These rates have been prescribed to act as 
deterrent against the unauthorised occupat.ion of Govt. land. The large 
amount of damages in these cases are due to tho fact that the area under 
the unauthorised occupation is large and the unauthorised occupation has 
continued for a long period. 

(ui) No distinction is being made between the squatters of 1948 and' 
those of 1966. 

This allegation is not correct. The Govt. have already decided that the· 
Displaced Persons who occupied Govt .. land prior to 15-8-50 and are cover-
ed by Gadgil Assurances are to be given preference in the a11o:ment of alter-
native accommodation under the J. & J. Removal Scheme. Besides, the 
persons who squatted on Govt. land during 1966 are not eligible for any 
alternative accommodation under J. & J. Removal Scheme. 

(iv) Sites under the occupation of the persons covered by the OadgiJ: 
Assurances are being deliberately allotted to schools and 
others to justify the demolition of the existing structures with-
out offering alternative accommodation. 

This allegation is also without justification. The sites occupied unau~ 
dsedly both by S/sbri M. L. Gujral and Narinder Nath in Poorvi Mara 11'0' 
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required for widening of Poorvi Marg for its growing traffic needs. The 
alternative accommodation which the GoYt. have offered under the 1. &: J. 
Removal Scheme is not acceptable to both these parties. 

In his representation dated 27-7-67, Sbri Sardar Singh Kakkar has made 
some further allegations. The points raised and our comments thereon aro 
stated below.:- . 

(i) Structures built by him unauthorisedly on Govt. land should not 
be demolished because these conform! to the rules and regu-
lations of the Delhi Municipal Committee. The existing site 
should be allotted to him after recovering the price thereon. 

In accordance with the Select Committcc's report which forms the basi. 
of Gadgil Assurance the existing structures could be regularised only if 
these confonned both to the municipal requirements and Town Improv~ 
ment Standards. The sitq beneath the structures was not approved for 
residential purposes by the Town Planning Sub-Committee. As also stated 
by the Chanda Committee's Report land beneath the structures is required 
for the widening of the Poorvi Marg and as such cannot be permitted for 
residential purposes. 

(it) During 1948, he constructed 4 bunglows Nos. TB 3, 4, 5 and 6 
on Poorvi Marg. His bungalow No. TB 6 was demolished by 

New Delhi Municipal Committee on 23rd August, 1948 but 
he continues to remain owner of the remaining three bungalows 
in which electricity and water connections have been duly 
provided by the N.D.M.C. 

This allegation is not borne out by paragraph 3 of his representation· 
in which he states that while the possesSion of bungalow No. 3 is with 
him, the possession of bungalows No. 4 and 5 is w.ith Shri M. L. Gujral 
and Shri Narinder Nath S/o. Shri P. N. Abbot. The representations of 
these two persons against eviction have already been dealt with above .. 
The fact that the N.D.M.C. have prow.ded water and electricity connectioos 
to Shri Kakkar and othec squatters on UDauthorised land, does not confer 
any right of ownenbip Q$ lease 011. the ~d under unauthorised occupa-
tion. . 

(iii) The appeal filed by Shri Sardar Singh Kakkar agajDst the 
Union of India was decided in his favour on 27th May, 1955. 

As already stated above, the appeal preferred by Shri Kakkar agamst 
the notice of eviction served on him was dismissed. The recommendations 
of the Chief CommissiOner to the Govt., namely that every consideration-
should be given to the applicants for being accommodated on the site" 
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~ hit.~·w .. duly ~si_ed~. ~,G~~,)bllt,·~U: 
_ ~pted as th&, •. was required fQr. widening. of tD~' Poprvi : Marg. 
in the interest of TOWD' Planning requirements. 

(iv) A lease for 3 years of the site was offered, to Sbri Kakkar on 
28th April, 1949. 

As already stated above, a temporary lease for three years was offered 
from 1st September, 1948 to Shri Kakkar and other squatters, in order 
to prevent hardship, to them and to enable them to make alternative ar-
IWlgements. The terms of the lease were, however, not accepted by them. In any CaBe, the offer of a temporary lease did not confer any right on 
Shri Kakkar and others and after the expiry of the prescribed period, the 
unauthorised squatters including Sbri Kakkar were required to vacate the 
premises occupied by them. 

(v) Shri Kakkar was harassed by the ex-Minister, Shri Mehr C\land 
Khanna; he was put in prison for two days; he has been, re.:.. 
duced as pauper and he is being constantly harassed. 

These are vague allegations on which no comments can be offered. 

(vi) As the Supreme Court has declared Public Premises Eviction 
Act, 1961 as ultra-vires, the proceeding pending against him 
for damages under the Act should be quashed. 

The statement made by Sbri Kakkar is incorrect. He is being pro-
·coeded under tho P.P.E. (Eviction o.f Unauthoriseq Occup~t~) Act, 19S5'. 
This Act ha<; not been declared ultra· vires so far by, any court. 

III. Representations of Mis. Paul Engiueers, Imperial S~1VeI Works and 
Sbri Dwarks Dass. . 

According to the official records prepared in August 1948, even though 
two persons namely, L. Durga Dass and L. Dwarka Dass were reported 
to have put up unauthorised structures on Government land on Pusa Road, 
they were evidently running on joint concern namely, Imperial Showel 
Works. Accordingly, a temporary lease for three years was offered on 
7th May, 1949 in the name of Shri Durga Da"s only. He alone would thus 
be coven~d by th~ GlIdgil AS!iUtances. The concern of Mis. Paul Engineers 
evidently came into existence after 15th August, 1950 and a,s such are 
not covered by the Gadgil Assurances. The sites occupied by these 
three concerns/persons have been earmarked for construction of school and 
approach road to the school under the Town Planning. Regulations' and 
as such cannot be allowed to remain with the Insti~~ti9ns/persons for 
llUlning of workshops/residences etc. Notices of eviction u~der; the Pub-
Uc Premises (Eviction of unauthorised Occupants) ¥t, 1958,: were issued 
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a~t Shri Durga Dass, Prop. Mis. Imperial Showe1 Works, Shri Dwarka 
Dass and Shri Vis"hwa' Nath and others, Prop. Mjs. Paul Engineers, on 27th 
JUne' 1962. The orders of eviction were passed by the Estate Officer ag8inst 
all of them on 16th January 1963. The parties ftled an ap~against the 
order of the Estate. Officer in the Court of Additional District; Judge, which 
were also dismissed on 29th January 1964. Thereafter, the parties filed 
a writ petition in the High Court, which has not yet been decided. Mean-
while, the eviction proceedings had been stayed under the orders of the 
High Court. 

The Municipal Corporation of Delhi were also advised on 26th March 
1963 to offer alternative accommodation under the J&J. Removal Scheme 
to Shri Durga Dass, Prop. of Mjs. Imperjal Showel Works, New Delhi 
and Mis. Paul Engineers, New Delhi. The Delhi Development Authority 
were also requested on 5th March 1964 to considor them for offer of alter-
native accommodation at suitable alternative sites. It is for the parties con-
cerned to purue the matter further with the authorities if they are interested 
in obtaining allotmelilt of alternative land. 

IV. Representatioa dated 4th October 1967 of Shri f'lara Lal, Sbrl)iwD 
~ ... d SIIri Ram Cuad, Arambagh Place, New Delbl 

There are five squatters on Government land in Arambagh as; stated 
below:-

(1) Shri SbamChand Jain, 810 Munshi Lal (since deceased). , 
(2) Shri Jiwan Dast, Sio Master Mool Chand. 
(3) Shri Pjara Lal, Sio Master Mool Chand. 
(4) Shri Ram Chand, slo Master Mool Chand. 
(5) Shri Shiv Dayal, slo Bal Chand (since deceased). 

All the above squatters have been occupying Government land un-
authorisedly from 1948-49 and are covered by the Gadgil Assurances. In 
fact, a temporary lease for three years was, offered to them on 7th May 
1949 on payment of prescribed rent in veiw of the difficult housing potU-
tion then prevailing in the city. Thi~ offer was, however, not accepted 
by any of the parties on the ground th'at the lease period was short aDd 
the rent was excessive. The squatters, however, did not vacate the premises 
occupied by them. Their further representations for being permitted to 
continue at the existing site were duly cODlHdered but were not accepted. 
The site is required for the cons~ction of school and approach road to the 
school in accordance wjth the provisions made in the Master Plan. Notices 
for eviction of all the five unauthori~d squatters were issued in August. 
1962. The orders of eviction were passed against all the squatters on 10th 
April, 1967. The squatters, thereafter, filed an appeal in the Court of 



A.~~tional Di~trict J~8e, J:?elhi. The app'cals preferred by tb~ first four 
parties including Sbri Jiwan Dass, Piara La! and Shri Ram 9h~ a.re still 
j>cnding. The appeal in the case of Sh,ri ShIv Dayal ~thi has b~9 d,is-
missed by ,~e Additional District Judge. He has not filed any writ peti-
tion an the Hi~h Court so far. 

Meanwhile, Municipal Corporation of Delhi were also requested to 
provide alternative accommodation to these .Dve squatters (covered by the 
Gadgil Assurances), under the J. &. J. Removal Scheme. The accommo-
~l;'hi~9- o~e.~ by the Corporation W~s, ~o».'~,!er, ~pt 1lF~~~ W these 
~r~. 

Proce~ings fpr recovery of dama.ies und~r the Ac:t ha.v~ alsQ been 
~it~at~d a~iurist ~Il the fi.vt: squ~t~ers.· Ex_~~i~ t~~ cl:l~~ 9f Shri Sham 
Ch~nd Jl:li~, ip which case the amount of damage has been assessed at 
Rs. 29,082.47 Pruse, the other cases are still ~ndi!tg befor~ the Estate 
Officer. 

y. JI.~t.a$ion. dat~ 41h Q~~-: \9~7 q,f ~r~ l\! ~" ~~~,. D~ 

This r.eprescntatioo. relalc:s to the PEOYJsioll o£ aketanative sAops to the 
displaced persons squatting in Aryapura, Subz.imandi, Delhi. The land 
.is UAder, lM,. lur.isdiction. Q( MuaicipaJ. Cor~atioJl of Delh.i. 'the Cor-
poration has been requested to give the necessary comments. . 

VI. ............... 8 of Salt. SI •• luuat~"a. Dai aad SIui J ..... SiDth 
~~: 

These have been dealt with in detail against II above. 

List of PoJrsons who are covered undgr Gadgil Assul ances slwwin~ the dates 
.'. o/issue of Eviction N?rice ~y 1M Bscai'e Officer (If this office .. 

. -_._-'-'--- ----------_._--
S.No. N.noc. Ar.ea nolte of issue Remarks. 

of IfvictJ,Qp. 
nQ~~ 

----------
I. Shri J.as.want Si.ngh Mil· Poorvi Marg 29-8-1962-

khi ~1lI;Il. 

2. Smt. Shakunta1.a Devi . 
; ..... ., ' ... __ •• , • ~" "~'. I. " •• 

Do. 

--_ ... _ ..... _-------



-----------------_._- -_.- ...... -_._--,- .. -
2 3 

3. Sh. M. 1.. G ljrat . 

4· Sh. Narinjel"Natl-t Abhr)[ Do. 

5· Sh. Sardar Singh KllicK,ar Do. 

6. sh. Durga bass Pusa Road 

,. Sfi. Tiwari I5W' AraM Hagli 

8. Sh. Piara Vil Do. 

9· Sh. Ram Ch'lnJ Dli. 

10. Sh. Sham Chand Do. 

It. sh. Shiv DUral SethI :do. 

12. Shri A.N. Dhawan of 
PlUlchkuin Star of Iridia College 

Road. 
-r-."..--___ ........ _ .. ~_~-~. _~. ____ .. _ 

4 

29 4 8-1962 

29-8-1962 

27-6-1962 

Atliu~, 'l~ 

['0. 

tk. 
1%. 
Do. 

22-10- 1962 

s 

Proceedings pen-
din~ with the 
Estate Officer. 

Do. 

------_ .. - .... 



APPENDIX X 
(Vide para 21 of Report) 

Ministry of Work.s, Housing and Supply 
Subject-Representations made to the Committee on Government Assuran-

ces regarding alleged non-imp!ementation of Gadgil Assurances. 

This Ministry'" comments On the six representations received, subse-
quent to the submission of the earlier note to the Committee on Govern-
ment Assurances on 21st October 1967, on the subject mentioned above, 
are as follows:-
I. Representation of Shri Sawan Singh. Headmaster, Flat No. 17 (D.R.), 
Krishna Market, Lajpat Nagar. 1, New Delhi-14. 

The main representation of Shri Sawan Sinl.!h is more a~a;nst the re-
covery of damages for running a school on Government land between 
Gurdwara BangIa Sahib and V.M.C.A. than about allotment of alterna-
tive land under the Gadgil Assuranee~. He hn~ stated that appeals were 
is~ued bv Government and other people for seWn!! up of a good institu-
tion and he had started a school with the oermission of the New Delhi 
Municipal Committee and the Director of Horticulture. Central P.W.D. 
He has also mentioned in his appeal to the Land and Development Officer 
that in accordance with the Notification of the M.inistry of Works and 
Housing. published in the Hindustan Times on 23rd October, 1965. the 
damaQe~ from displaced persons should be char['ed w.ith effect from 1 st 
January, 1959. and not from earlier date. He· ha!'; also stated that the 
rhanda Committee had recommended the allotment of plot of land to h!~ 
in Lajpat Nagar TIL 

In this connection. it may be stated that land. measurinl! 1.628 acres. 
near Bangla Sahib, was unauthoriscdly occupied by Shri Sawan Singh 
with effect from 9th May 1949 for running three Educational Institutions. 
Accordin~ to the copy of the Resolution of New Delhi Mun;icipal Commi-
ttee, JlI'oduced by Shri Sawan Singh. it is ohserved that he was granted a 
permission to pitch three tents for six months with effect from 9th August 
1949. No further permission by the Committee seems to have been gran-
ted to him. Further. this Ministry is not aware of any appeals etc. having 
been issued by the Government for setting up of Institutions by Shd Sawan, 
Singh. 

As the site was required for allotment to Bhai V,ir Singh Memorial" 
eviction proceedings were 9tarted against Shri Sawan Singh and he. \Vas 
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evicted from the site on 22nd June I Q62. He. was asked to pay damages 
of Rs. 2,23,511.15 Paise. But later on his representations. a very lenient 
view was taken and his unauthorised stay on Government Jand was rc-
gularised as if it were a case of allotment on temporary basis to a recogni-
sed school (even though his School was not a recognised one) and he was 
asked to pay only the normal rent. i.e. (.il Rs. 41.66 per acre, per month, 
which comes to Rs. 8.527.S5P. for the period from 1.1.52 to 22.6.62. 
His representation now seems to be against charging of this greatly reduced 
rent by the Government. His request for charging of damages w,ith effect 
from 1.1 .59 cannot be agreed to because he does not fall under the cate-
~ory of sma]] squatters, etc. Moreover, as stated above, only normal ground 
rent has been charged from him and not damages which arc recovered at 
(huble the normal rates. 

He is also not covered by the recommendations made by Chanda Com-
mittee. ,in regard to recovering of damages; that Committee had recommen-
ded recoyery of damages upto 3 years only from squatters who had occu-
pied land measuring 100 sq. yards or less. Shri Sawan Singh had occupied 
land measuring 1,628 acres. Moreover, the letter, (enclosed as Annexure 
T) on the basis of on which the Notification referred to by Shri Sawan Singh 
seems to have been issued, does not bracket Shri Sawan Singh with other 
squatters to whom the benefit of recovery of damal!es with effect from 
1 .1.59 is to be given. Tn that letter, it was specifical1y mentioned that the 
case of Shri Sawan Singh. as wen as a few other case!;, should be considered 
on merits. 

Tn view of the position expla~ned above, it w'lUld be observed that the 
Government have showri much concession to Shri Sawan Sinlll1' and are 
recovering normal rent for the occupation of land ~nspite ·of the fact that 
he had' unauthorisedlv occupied the site. There is, therefore, no. justiti~a-
thn .;n his representation. . . , . 

As regards the recommendations of the Chanda Committee for provid-
ing of alternative land to him it may be stated that the Committee had re-
commended. as fol1ows:-

"INDIAN NATIONAL SCHOOL AND COLLEGE: It was found 
that the above school was functioning near Gurdwara BangIa 

Sahih, The Cpml1littee was informed that a 0.3 acre plot in 
Lajpatnagar TTT Neighbourhood was acceptable as an alter-
native accommodation to the Principal. The Committee re-
commends the allotment of the 0.3 acre plot jn Lajpat Nagar 
TIT Neighbourhood to Shri Sawan Singh, Principal of Tndia 
National School and College for the purpose of the said edu-
cational institution (subject to verification of his elj~jbility) on 
the terms and conditions envisaged in the Gadgil AS!lurnncc. 



A specific provi-sion that the J'jlot· recommended for· allobnent should 
lie td.red fot rtlnftil\g' the said educational institution slwuld be made in the 
lt8se deed whnt making the allottnent. " Accordingly an offer of 
IIRbtiti'efl.t of land in LajJ!lat Nagar III was made to Shri Sawan 
~h, sii5ject to the condition that he had not got any Rehabili-
tattOi\ beHefit. On verification, Shri Sawan Singh had admitted that he had 
received an adviulce of Rs. 5,0001.;. froln the Ministry of Rehabilitation 
atirifist the compensation due to him, for his daughter's marriage. In 
vieW of this, he became ineligible for the allotment of land in Lajpatnagar. 
OtMt~s In his representation art vague and no comments can be 

offered .. 

2. Representation of Shri K. C. Jain, 65-B. Aram Bagh Place, New Delhi. 

~ri 'K. C. Iairthas represented that the house constructed by him in 
Atai'liba~ Place mlly be reguJarised by amending the Master Plan of Delhi. 
TTl this cbnnection, it may be stated that Shri K. 5:. Jain is the son of Shri 
ShilmChitftd jam, who. along with others, constructed house in Aram 
BagnPlace area in the year 1948-49 . The position in respect of these 
sqmmers has already been Intimated to the Lok Sabha Secretariat at PP 
12'-13 of AnnMure I of the earlier Note. The iand occupied by these 
~on!! is required for the construction of school and ~"orol\ch TOl\d to the 
~hoOt In accdrdance with the provisions made in the Ma~ter Plan. The 
alnoiJnt of damage's in the case of Shri Sham Chand .T ain (father of Shri 
K. C. Jain) has been assessed at Rs. 29,082.47. Shri Jain, among others, 
was offered alternative accommodation bv the Municipal Corporation under 
tfle J&l' ltemoval Scheme, but it was nOt accC17ted bv him. The position 
aboUt the 'ride of reoo'fery or d!'i'Mlte~ has atreadv been exJ1lained in para 
~ (ij) at 13 S Of Anne*ti~ j of tlH! ~lItHer NOte.· The amOtmt of dama~ 
Tias ~ accumti1atfri~ as m@ una\ll'h~ neconan~ are 1'fo1Oftgirtg their 
~tay on Government land. 

~. Shri MO'lohar Lal Guiaral. TB-4, Pnnrvi Mar.!? and Sit';; Narind"r Kumar 
Abbot. TB-5. Poorvi Marg. New Delhi. 

The po!tition about the unauthorised occupations of land on Poorvi 
Mar., New DeHli, and of the spacific points raised bv Sis M. L. Guiara) 
8'Ild Narinder Kumar has been indicated at pp2 to 5 and pp 7 to 9 of 
Annexure T of the earlier Note. There is no new point in this repre-
~ntatton requirilt!! fresh comments. 

4. MIs. Imperial Shoval Worh Mis. Paui Engineers. Shri Dwarka nas 
SIO Shr; Gokal Chand. . 

The pmitidri about these representationists hItS already been given at 
PI' l().;t2 of. Annexure I of the earlier Note. 



~i 
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W;ith ~eaaxd to para 2 of ~ir represen,~ion dateQ tile 23~d OctQber. 
1967, wherein. they bave sta~ tha~ in 1949, l:he GoveQUnent had del;!deq 
ID lease QUt the plots it may be sta~dth~t the' Chief Conunis~i(,lner l Delhi 
had agreed on 7-5-49, to grant a temporary lease to 30 perlio~s with effect 
from 1-9-48, for a period of 3 years, with a clear conditiPD th~t the Qxpiry 
of 3 years period from 1-9-48, the structures erected on the 
sLte would become the absolute property of the Government. At 
that time Shri Durga Dass was in occupation of only 384 
sq. ft. of land, which he was utilising for residential pur-
~es. Shri DU(p Dass had accepted the conditions and although he 
~ted a sum of Rs. 19.87, a~ security, he did nut pay the grand rent. 
Th.e other 29 squatters to whom similar offers had been made did nQt. ac-
cept the temporary lease and as such the matter was not, pursued further. 
It may also be pointed out that Shri Durga PilSS had sub~u,entJy ex1AA~eQ 
the area under his unauthOl:ised occu;pation from 384 sq. ft. to 1803 sq. 
y'~. CVld .. iQstead of utilising it for residential purposes, also started utilising 
i~, for cqn1mercial purposes. With regard to para 6 of his representation, 
it may b,e mentioQ,ed that the Land & DevQlopment Officer made enquiries 
only to determine whether these persons had got benefits from the Minittry 
of Rehabilitation or not. This enquiry was made to determine theiT eligi-
bility,fQr pliovision of aCeotnJl¥Xlation under the J&.J Remo\'al Sl:heme. 

5. Representation of Dr. M. L. lohar, Secretary, Shri Ram Ashrya, 
Sharanarthi Association, 8uhzi Mandi, D~lhi., 

This, a~c;a, falls under the administrative control of the Municipal Cor-
E9P.f-4on. of .QeW,., The; ~ho/f,hawalas in Arya Pura are like similar khokha-
Vf~, in oth~r pil;l'tS of D~lhi, who had to be rehabilitated, but have not 
y~ bi:;~ provjd~Q w,ith ajternatiw accommodation. Som~ of these persons 

. were accommodated in markets, like Indra Market, Ashoka Market, Leboa 
Singh Market, shops on Roshanara Road, but all the persons c~>uld n.ot 
be acoommodet.cd as tlle: ~~~r ,of sPoRS wa~ less, tbll-Jl, t~~ number of 
pet80AS to IDe reb.Wilitated. The CO(po(c»io~ is exawining the question of 
roIlabilitating the. khokila:w~, whp axe covere4 under the GadgiJ 
Assurances, in consultation with the Delhi Admin.istr~~lJ). and the Delhi 
Development Authority. It has, however been decided that all these 
khokhawalas, includmg those on road botms, would n~ hi; difoiur~d tm 
alternative shops have been pt.ovided to them. The QUos~ 0( ptov.i,&jon 
of alternative accommodation to tliem is under active COPSid.eIi~Wni of tJH: 
M.e.D. 
6. Representation of Shri DuIichand President, Nehru P.arbat, Pur..shDl:th 
.Association! Upper Ridge Road, Karol Hagh, New Delhi. 

This ~a is ~n~er the control of the Delhi Development. Authority. 
Th" posjtioo about theearJier representation of Shri Duli Chand, alDOllg 
others, has been explained at p 1 to Annexure I of the earlier Note. 
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The statement that some members of the association have been allotted 

by the Ministry, the site occupied by them at present in the name of Pir 
Rattan Shah Dargah is not correct. Payment of m~nicipal dues etc. by 
these persons being more than the cost of land occupied by them is not 
relevant to the point under consideration. 

ANNEXURE I 

Copy of letter No. 8 !J1164-L, dated the 15 th October, 1965 from the 
Ministry of Works & Housing, to the Land and Development Officer, New 
Delhi and copy endorsed to Ministry of Finance (DSD>, New Delhi, etc. 

SUBJECT:-Recovery of damages from the squatters on the Government 
land-rates and procedure thereof. 

I am directed to say that the question of fixation of rates and the period 
for which damages should be recovered from the squatters on Government 
land has been under consideration of Government for some time past. The , 
following decision has since been taken:-

(i) The squatters should be divided into the folloy,l'lg three cate-
gories:-

(a) Residential squatters. 

(b) Squatters who are petty shopkeepers (i.e. those who are 
running petty shops for sale of grocery and sundry articles 
for meeting the daily needs of the squatters of the locality 
This should also include dairywalas having not more than 
two cattle). 

(b) Commercial squatters, who are doing substantial business, 
such, as, shopkeepers, cabinet makers, owners of workshops, 
fuel depot holders, and dairywalas having more than two 
cattle etc. 

(ii) No recovery need be made from the residential squatters and 
petty shopkeepers covered by categories (a) and (b) above, who are to 

'·be removed under the Jhuggis and Jhopris removal Scheme. The petty 
shopkeepers will also be removed under the Scheme along with the resi-
dential squatters. 

(iii) Damages should be recovered from the commercial squatters 
falling under category (c) with effect from the lst January, 1959 or from 
the date of occupation, whichever .is la.ter, at rates comparable to those 
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adopted by the Delhi Development Authority. The Land and Develop-
ment Officer should draw up a schedule of rates accordingly for this 
purpose. 

(iv) The proceedings already instituted under the public premises 
Eviction Act in the Court of Estates Officer in respect of the squatters un-
der categories (a) and (b) above may be withdrawn and in respect of 
other cases, the charges may be calculated under the new procedure men-
tioned in (iii) aRd aotion taken for recovery of the same. 

(v) Cases like the Star of India College on Puchquin Road, Ice 
Factory of Shri Amrit Rai Gandhi on Curzon Road, squatters near Janld 
Devi College on Purvi Marg, and cases of Sawan Singh and Bhai Sunder 
Dass etc. shoUld not be covered by the above decisions. These cases are 
to be examined on merits. 



APPENDIX XI 

(Vide para 22 of Report) 

I 
No. L-15(13)/67 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

(Department of Works and Housing) 

New Delhi. October 28. 1967 
OFFICE MEMORANDUM 

SUBJECT: Action taken 011 the Report of the Committee constituted em 
the 11th July, 1960, under the Chairmanship of Shri Arnl K. 
C/ulllda, the then Deputy Minister of Works, Housing and Supply 
10 review inter alia the cases of unauthorised structures put up 
by the displ.aced persons on Goverllment lands prior to the 15th 
August, 1950. 

The undersigned is directed to refer to correspondence ending with 
Lok Sabha Secretariat O.M. No. 12-1(4)/67-0 .. dated October 24. 1967 
on the above subject and to state as follows: 

2. Attention is invited to this Ministery's O.M.No.L-15(13) 167 dated 
September 13. 1967. In this O.M. it was stated that in view of the position 
explained therein the Chanda Committee Report was not considered re-
levant to the point at issue and as such copies of the Report were not being 
sent to the Lok Sabha Secretariat. It is re-iterated that this was the only 
reason which prompted this Ministry in not agreeing to place the Report 
before the Committee on Government Assurances. 

3. As regards the alleged leakage of the Chanda Committee Report the 
matter is being investigated and a further report will be sent to the Lok 
Sabha Secretariat in due course. It might be stated that the Report was 
not a classified document. 

To 
The Lok Sabha Secretariat, 

Sd!- (M. Bhattacharayya) 
Deputy Secretary. 

(Shrl M. C. Chawla. Deputy Secretary). 
NEW DELHT. 
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No. L-24( 1) 167 

GOV!RNMBNT op INDIA 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

N~ Delhi, January 3, 1968. 

OFFICE MEMORANDUM 

SUB.TEeT: Action taken on the Report of the Committee constituted on 
Ihe J Ith July. 1960, under the Chairmanship 0/ Shri Anil K. 
Chanda, Ihe then Deputy Minister of Works, Housing and Supply 
to review inter alia the cases of unauthorised structures 'put up 
hv the displaced person,f on Government lands prior to the 15th 
Au~ust. 1950. 

The undersigned is directcd to refer to Lok Sabha Secretariat Office 
Memorandum No. 12-1 (4) /67-Q, dated November 24, 1967 on the subject 
mentioned above and to state that the matter has been carefully examined 
but it ha<; not been possible to determine the point at which the leakage 
had occurred and how a copy of the report came to be in possession of an 
outside party. 

To 

Sdl- (M. Bhattacharyya) 
Deputy Secretary to thc Government of India 

The Lok Sabha Secretariat 
(Shri M. C. Chawla. Deputy Secretary). 
NEW DELHI. 



APPENDIX ·XII 

. (Vide para. 32 of keport) 

Copy of o#N.,. of slrri M. S. Randhawa. D.C. of Delhi dated 3-7-1948. 

0riJY thb8ehobses which are neari~g completion and are only to be 
roofed shoUuf be allowed to be completed. Please make a local inspection 
arid ttcolde db the spot. .. 

Sell- M. S. Randhawa, D.C. Delhi. 
Date 3-7-48. 

72 



@ ,1968 By THE, Lox 8ABHA SBcIuI:TAIlIAT 
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BU8IN'188 IN Lox 8ABaA (FIrrB EDmoN) AND I'IIK'1'D BY TQ Gmmw. MANAOD, 
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